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Abstract of the Proceedings of the Council of the Governor General of Indis,
assembled for the purpose of making Laws and Regulations under the
provisions of the Acts of Parliament 24 & 25 Vict., cap. 67 and 55 & 56
Vict., cap. 14.

The Council met at Government House on Thursday, the 30th March,
1893.

PRESENT:

His Excellency the Viceroy and Governor General of India, e.c.M.6.
€.M.8.1., G.M.L.E., presiding.

His Honour the Lieutenant-Governor of Bengal, K.C8.I.

The Hon’ble Sir P. P. Hutchins, K.C.5.I. °

The Houn’ble Sir D. M. Barbour, K.C.8.1.

The Hon’ble Sir A. E. Miller, Kr., Q.C.

The Hon’ble Lieutenant-General H. Brackenbury, C.B., B.A.

The Hon’ble Sir C. B. Pritchard, R.C.I.E., C.S.I.

The Hon’ble J. L. Mackay, c.L.E.

The Hon’ble Dr. Rashbehary Ghose.

The Hoti’ble Palli Ohentsal Rao Pantulu, c.L.E.

The Hon’ble Sir G. H. P. Evans, K.C.LE.

Tke Hon’ble Fazulbhai Vishram.

The Hon’ble C. O. Stevens.

The Hon'’ble J. Buckingham, C.I.E.

The Hon’ble A. 8. Lethbridge, M.p., C.5.I.

The Hon’ble J. Woodburn, C.s.I.

iy

QUESTION.

The Hon’ble Mr. FAzuLBHAI VisHRAM asked— Whether the Government
of India has received a second memorial, the first having been submitted in
1885, from the Cutchee Memon inhabitants of Bombay, who are Muham-
madans and therefore desire to be governed by the Muhammadan law, praying

* that the draft Bill prepared by their community to abolish the application to
them of the Hindu law relating fo succession, inheritance, divorce and
kindred matters may now be passed into law ; and, if so, whether the Govern-
ment of India intends to take any, and what, steps in the matter, which is
one of great importance to those concerned.
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The Hon’ble 812 ArexanpEr Mmier replied :—*The Government of
India has not yet received the second memorial referred to in the Hon’ble
Member’s question, though a duplicate of that memorial had been forwarded
to it by the attorneys for the Cutchee Memon community in Bombay with the
intimation that the original is being sent to the Government of India through
the Government of Bombay. TUntil the original reaches the Government of
India and the views of the Local Government thereon have been ascertained,
it is impossible for the Government of India to state what action, if any, it is
propared to take with a view to meeting the wishes of the memorialists.

“1 may add that the Government of India is fully alive to the great
importance of the subject to the members of the Memon community. In
response to the first memorial referred to in the Hon’ble Member’s question,
a Bill on the subject was, with the concurrence of Government, actually in-
troduced into the Legislative Council of the Governor General in 1885 by the
Hon’ble Mr. Amir Ali (now Mr. Justice Amir Ali of the Caloutta High Court).
This Bill was not proceeded with, because it was found that the members of
the 'community were not unanimous in opinion as to the law which should
govern them, one party advocating the application of the Muhammadan law
of the Hanafi school in its entirety, and the other desiring the maintenance
of the special customs which had in the past been respected by the Courts.

“Two bills were in fact submitted to the Government—one which was
adopted by Mr. Amir Ali, which was purely permissive, enabling such of the
Memon community as desired it to place themselves individually wunder
Mubhammadan law, and another, which was, I believe, that favoured by the
majority of the Memons themselves, by which that law was legislatively
declared the law of the community, and individuals were authorised to take
themselves out of it by a formal declaration. When I succeeded to my
present office I found that nothing had been done with reference fo this
question since the year 1885, and I therefore considered the matter dead, and.
with His Excellency’s permission removed the Bill from the list of legislative -
business pending. On receipt of the expected communication from Bombay.
the matter will again be taken into consideration.”

LAND ACQUISITION ACT, 1870, AMENDMENT BILL.

The Hon'ble M. WoopBURN moved that the Reports of the Select
Committee on the Bill to amend the Land Acquisition Act, 1870, be taken into
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consideration. Ile said that he had some remarks to offer on the subject, but,
as he understood that his hon’ble friend Mr. Mackay wished to make some
observations, he would wait for these. )

The Hon’ble MR, MackaY said :—* I beg to suggest that the considera-
tion of the Reports of the Select Committee on the Bill to amend the Land
Aoquisition Act of 1870 be postponed till next cold weather. In submitting
this suggestion to the consideration of Hon’ble Members I do so not because
I differ from the Reports made by the Select Committee on any particular
points, but because I am not aware that there is any great urgency demand-
ing a speedy passing of the Bill, and I know that there is a cectain amount of
feeling that the public and those likely to be affected by the measure have not
had sufficient time to give consideration to it in the present form. The Bill
should, I think, be proceeded with cautiously and only after the public have
had ample time to comment upon its provisions and the changes it may make
in the existing law.. This is the more necessary, as in taking up lands for
the public good, or in the interest of the State, that interest may occasionally
clash with the interest of private individuals. It is necessary that there
should be a law to regulate transactions of this sort, but that law should press
as lightly as possible upon those who may have to give way to public necessi-
ties. While the measure before the.Council has, I am perfectly sure, received
special care from the Select Committee, the public have not had sufficient
opportanity of considering it inits present form. The Hon’ble Member in

_ charge of the Bill made a statement at the meeting of the Council on the
12th of January which had the practical effect of stopping public action as
regards this measure, because the Hon’ble Member mentioned that hLe

. intended to ask the Select Committee to consider an alternative draft Bill,
and in these circumstances it was not considered necessary to criticise the
original measure introduced by Mr. Bliss. The Report presented to the
Council on the 2nd of February was a preliminary Report, and criticism of
the changes it proposed was, rightly or wrongly, deferred till the final ‘Report
came out, which was not until the meeting of last Thursday ; and it was some
days later before the Report was published for publio information, The
Chamber of Commerce have written, through the Local Government pointin

. ; . . : ? g
out that sufficient time has not been-allowed for the consideration of the
proposals of the Select Committee. Members of the Chamber have addressed
the Committee of the Chamber of Commerce to the same purport_ Lastly in
my capacity as President of the Chamber, I have received a telegram f;om.
the Nilgiri Planters Association wanting more time. These points shoi I
think, that further opportunity might with advantage be given to the pnbiio
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to apprehend the scope and bearing of what is undoubtedly a most important
picce of legislation—a measure as regards which it is desirable in an excep-
tional degree that the Government should know the views of the public of
the three presidencies. I hope, therefore, that the Council will see their way
to let the consideration of the Belect Committee’s Reports stand out till next
Calcutta session.”

The Hon'ble 8re Prrure HurcEINs said :—*‘ It seems to me, my Lord,
that this application for a postponement of the Bill is somewhat unreasonable.
The publication of the Bill in January was an invitation to consider it and
submit criticisms and objections soas to enable the Belect Committee to
amend it, if necessary, and re-present it in such a form that it could, unless it
had been materially altered, be at once passed into law. Why anyone should
have construed the publication of the Bill, or what fell at the time from the
Hon’ble Member in charge of it, as an‘invitation to put it aside passés my
comprehension. It is not alleged that there is any material difference between
the Bill now on the table and that which was published in January. It is
not .alleged that anyone has any real substantial objection which he has not
had time to bring forward. All that is said is that there may e objections ;
but it ix equally olear that there may be none, However, L shall content
myself with putting these few observations before the Council as tending to
show that there is no strong ground for the adjournment asked for. The
principal result of a postponement will be to continue, for another eight or ten
months at least, the procedure in regard to the compulsory reference to Court
and the employment of assessors, which has been, I think I may say,
universally condemned. It is for the Council to say if this evil does or does
not outweigh what has been represented by the Hon’ble Mr. Mackay in
support of his plea for delay.”

The Hon’ble M2. WooDBURN said :—*The Hon'ble Sir JPhilip Hutchins
has said most of what I have myself to say in this matter. Any proposition
that comes from the Bengal Chamber of Commerce is entitled to the respect-
ful consideration not only of this Council but of the country at large. At
the same time I find that, when the Bill introduced by Mr, Bliss last year
was under discussion for eight months, the Chamber took no part what-
ever in that discussion and contributed no oriticism on the measure. The
Bill contained some very material departures from the principles of the
Act of 1870. When considered by Ithe SBelect Committee of this session,
it was decided to revert to the lines of the Act of 1870, and in the Bill
which is now before the Council that Act is maintained with the single
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important exception of the abolition of the system of assessors. The abolition
of that system is proposed, with the unanimous approval of all the authorities in
India, official and non-official, as a cumbrous and uscless procedure the expen-
siveness of which presses very severely on all the parties concerned. For the
rest the amendments of the existing Aet which have been made by the Com-
mittee are confined to those seotions which it has been proved by the experience
of the last twenty-three years to be faulty and injurious, The effect, therefore,
of the intervention of the Chamber at this late period of the discussion is to
postpone for a year the relief to the community of the abolition of the system
of a:sessors, and the advantage of all the improvements which have been made
in the working of the Act. Had the Chamber taken exception to the prin-
ciples of the measure, I should have offered nc objection to a further discussion ;
but, in the absence of any such exception to its principles, I can only regret,
in the interests of the community at large, that my hon’ble fricnd has though$
it necessary in these circumstances to press his motion.”

The Motion that the Reports of the Select Committee be taken into con-
sideration was then put and negatived.

DIBGUBSION OF THE FINANCIAL STATEMENT.

The Hon’ble Dz. LETHBRIDGE said :—* My Lord, my hon’ble friend Sir
David Barbour in his speech on the Budget last Thursday referred to the
increase in expenditure caused by the fall in the rate of exchange, and said—

‘ The heavy fall in the rate of exchange has most seriously affected the position of
Government servants not domiciled in India ; their case cannot be put on one side mach
longer ; and as matters now stand no remedy is possible which does not involve further
increase of expenditure.’

_ “With Your Excellency’s kind permission the representatives of the
services in Calcutta had an opportunity given them of laying before Your
Lordship the extreme hardship that the fall inthe gold value of the rupee was
causing. Your Excellenoy’s sympathetic reply, and the knowledge that the
Government of India was not indifferent to the sufferings of its European
-servants, and was fully aware of the dangers likely to arise from this state of
affairs, has had a reassuring effect on the services.

“ Within the last few days His Excellency the Governor of Madras has
reccived a similar deputation in that Presidency, and has echoed the kindly

sentiments to which Your Lordship has given expression in Calcutta.
b
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« I would not have troubled the Council with any remarks on this important
subject if I did not feel that from the position which I have for some years
occupied in Bengal, and from my present position under the Govenment of
India, I have had exceptional opportunities for observing the extent of the
distress that now prevails among the Europenn servants of Your Fxcellency’s
Government in the more remote districts of the mufassal. It is on bebalf of
the officers working on small salaries in the mufassal stations, ofter com-
pletely isolated from their countrymen and cut off from alf chance of receiving
sympathetic advice and assistance, that I ask the Council’s indulgence for
taking up its time in again referring to the subject. As an officer ordinarily
residing at the head-quarters of the Government, I have, as might be expected,
been the recipient of much information on this subject. It is natural thag
these mufassel officers should take advantage of such an opportuuiy for
discussing their hopes and fears and the misery of their position under the
present circumstances. It has often been said, and with perfect justice, that
the Buropean officers working in immediate contact with the people are the
backbone of the service.” On their high moral tone and the faithful discharge
of their duties, often under most trying circumstances, depends the well-being
of this great Empire. I have no hesitation in saying that the strain which
is felt throughout the services at the present time is felt with the greatest
intensity by these European servants of Your Excellency’s Government. I
look upon a disheartened service as a positive danger to tbe country, and I
conceive it to be the duty of every man, even at the risk of being accused of
acting from interested motives, to lose no opportunity in enlightening public
opinion where such grave issues are concerned.

* I have been told on good authority that it would take more than a crore of
rupees annually to compensate the services to any appreciable extent for the
losses they ara now inourring by the depreciation of the rupee. If this is the
case, it only shows the magnitude of the burden which the Buropean servants
of Your Excellenoy’s Government have borne and arestill called upon to bear.
My Lord, if the expenditure of a crore of rupees is necessary to maintain the
services in a high state of efficiency and integrity, it is my honest opinion that
the country should, quite apart from considerations of justice and sentiment,
and as a purely business matter, unhesitatingly pay this price and take steps
to obtain the necessary funds.”

The Hon’ble Mr. STEVENS said :—“ Asmy hon’ble friend Dr. Lethbridge
had said, on the 31st January lastan important deputation, representing a verx
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large number of European officers employod in Indiain different dopartments
of the Government servicc, was permitted-to explain to Your Excellency the
distressing and disheartening effect of the downward progress of exclhango
on their financial condition. Your Fxcellency listenod with the most careful
attention to the sad story which, in various forms, was told by members of
the deputation ; and the gracious reply which was accorded proved to the
infinite satisfaction of all that the hard conditions under which the services
had been labouring, had long been appreciated, and that Your Excellency
had been no less anxious than they that some alleviation of their undeserved
misfortunes ghould be found.

“Your Excellency informed the deputaticn that in June last year the
Governwent had directed the attention of the Sccretary of State to the dise
tress caused to European officers by the fall in the sterling value of the rupee,
and had pointed out that, if the present conditions continued, it would, in the
opinion of the Government of India, be inevitably necessary to take steps
for the purpose of mitigating the sufferings of its offccrs. The depatation
was further told that in Sepiember last the Secretary of State was again
addressed, and a strong opinion expressed that unless a substantial rise in the
gold value of the rupee should occur, it would be necessary to propose some
measure of relief.

“ At the same time it was said that it was not possible then to take this
course. It was conceived that the enquiries proceeding in Enrope might have
results which would render relief unnecessary. A temporary measure would
be inconvenient, because it would raise most difficult issues, and require the
most delicate adjustment,—because it would be costly, and would disturh
the whole of the financial arrangements of the ycar, and perhaps involve the
imposition of additional taxation. All hopes of a solution of the "currancy
problem by international agreement have been now dissipated ; and the
financial arrangements of the coming year are under consideration.

“ My Lord, the servants of Governmert in India place the firmest reliance
on the comforting words which were given them in answer to their complaints;
they are certain that whatever remedy may be regarded by Your Excellency’s
Government as possible and reasonable will be applied to their case.

“In the Budget Statement which was communicated to the Couacil last
Thursday by my hon’ble friend 8ir David Barbour the subjict was not
forgotten ; it was again admitted that the heavy fall in the rate of exchange
has most seriously affected the position of Government servaats not domiciled
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in India, and that their case cannot be put on one side much longer. In the
Estimates themselves, bowever, it does not appear that any provision has
been made for meeting expenditure on this ground. I am given to under-
stand that this fact has caused serious disappointment and apprehension.

It is impossible for any one, even while regarding his own personal
interest, to overlook the gravity of the difficulties which now press upon the
Finance Member, and I believe that those who have borne their troubles (to
use Your Esxcellency’s gracious words) ¢ with dignity and patience’ in the
past would not now, though those troubles are become more and more griev-
ous, desire to embarrass Government by asking for a definite assurance. I
shall ask for none; but I venture fo hope that the absence of any provision
in the Budget does mot necessarily imply that the consideration of remedies
for the distress which bas been so amply acknowledged is abandoned even for
the immediate future.” '

The Hon’ble Mr. FazurBaAr VIseRAM said :=* In the first place, I ven-
ture to suggest that all figuses rcpresenting the Budget Estimates may be
given in units instead of tens of rupees, as a good many people in going over
the Financial Statement are apt to mistake the latter for the former and
hence a sum of,'say, ten lakhs is taken for one lakh. If it be convenient to
adopt the suggestion, the objection might, perhaps, be met by stating at the
commencement of the Financial Statement that the Budget Estimates are
given in tens of rupees, but the fcrmer course will doubtless prove to be the
most intelligible one.

“The next remark I have to make is with regard to the cash balance of
over 15 crores of rupees with which Government expect to open the coming
year. Now, it is not possible to arrange for the investment of a corsiderable
portion of the great sum at some rate of interest? I presume, as it stands at
present, it:is deposited with the various Presidency Banks in current accounts
carrying no interest whatever. Supposing it remains at an average of 10
crores throughout the year, and it could be arranged to earn at least 2 per
cent. interest on it, it can be made to yield 20 lakhs. Bankers and merchants
can of eourse make more than double out of it. Even Government can obtain
a result of 40 lakhs by investing that portion of the cash balance in their own
paper carrying interest at 4 per cent. per annum. It would be proportion-
ately less if the balance be smaller. I see from the Statement that Govern-
ment have been able in the cnrrent year to meet the increase in the pay of



DISCUSSION OF TIIE FINANCIAL STATEMENT. 215
1893.) [2tr. Fazulbhai Vishram ; Sir Griffith Feans.]

the British troops partially by hadving invested in Government securities a
larger amount of the paper currency reserve. Perhaps the same might be done
with regard to, at any rate, a porticn of the cash balance.

“The Hon’ble Sir David Barbour puts down the increase in the cost of
army services in India (excluding pay of British troops) at B44,68,000. If tbhis
also be wholly or partly due to the fall in exchange, is it not practicable or
possible to fix some rate of exchange for these services, as is the case with
some servioes paid for in England? Otherwise, as the matter stands at
present, the rupee pay of the civil services goes on decreasmg in its gold value,
and the sterling pay of the army goes on increasing in its silver value as the
exchange falls |

“Then, with regard to the rrobable loan of 300 lakhs to be raised in
India, the pablic, I think, wonld like to be informed of its duration, and the
rate of interest it will carry. Government will d}?ubt]ess consider the advis-
ability of issuing it, if at all, at a most favourable time of the year, and at
the rate of 3} per cent. interest. This should also apply to the loan of
£1,300,000 to be raised by the Secretary of State, and if both of thesc loans,
aggregating as they do over 5 crores of rupees, are raised—as no doubt they
can be with the high credit of Government—at 3} per cent. instead of 4%, the
difference per year would be 2} lakhs.

“These are all the observations I have to offer on the Financial State-
ment, which is a most able as well as interesting document in every way.”

*“ The Hon’ble 812 GrIrPITH EvANs said :—“The Bulget which has just
been presented to us is at first sight an exceedingly gloomy one ; but when one
comes to look closer into it, notwithstanding the every.grave apprehensién there
is as to the future of exchange, there are, as has been remarked by my hon’ble
friend Sir David Barbour, some very hopeful features in i, notably the
growth of the general revenues. As regards the question of exchange, there
are gentlemen in this room better able to deal with the question than I am,
and I will say no more about it except that it is to be hoped that some
remedy will be found to introduce stability into our finances and to prevent
their being the sport of parties in America, as at present. It is a very lament-
able thing to be in this position that, owing to ths uncertainty of exchange, it
is impossible for the Government of India t~ take any steps to meet the
deficit which appears in this Budget. That it is so there is no doubt ; and the
argumeats of the Finance Mcmber are perfecily ananswerable as regards the

position which he has taken up.
g
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“ When one comes to look at these figures, there is one comforting matter
about them, and that is this: The present deficit is produced, to the full
extent, by inserting in the accounts what is called the Fainine Insurance.
The exact pature of the Famine Insurance was disoussed very fully when the
Budget was discussed in 1890, and I will, therefore, say nothing more about it
than that it was fully explained at that time, and the conclusion arrived at
by the Financial Member himself was that in point-of fact this item of
account was merely a special surplus; that the Government bad found that
owing to the liability of this country to famine, which liability was estimated
at a cost of about Rx. 15,000,000 in ten years, it was desirable to budget for a
special surplus every year of one million and a half, which was called the
Famine Grant or Famine Insurance; when they bad got this, if they were not
obliged to expend it on Famine Relief or some other great emergency, they
would spend it upon productive railways, irrigation projects and other works
of that kind, eo as to accomplish these objects out of revenue, and so diminish
the liability to famine. But if one has not got a special surplus of course it
is not necessary to spend it, and in this particular instance it is to be observed
that the total deficit estimated for in the year now closing is a little over a
million. TItis Rs. 10,80,000 if I remember rightly. This is worked out by
introducing into the Budget Rx. 1,190,000 and odd for Famine Relief and by
expending upon railways out of Revenue Rx. 242,000. In tbe estimate for
1892-93 the same thing is to be observed. When we come to examine details
we find that that sum is to be expended, or has been expended in the vear now
closing, on productive railways and other works. For the year 1893-94 there
is a similar sum of over Rx. 1,100,000 put down for this Famine Insurance,
and the estimate is that thisis to be expended on productive railways and
irrigation works, that is, of course, if it is there. That is the way in which the
deficit is arrived at. There is also Rx. 75,000 instead of the Jarger sum of
Rx. 293,000, which is to be expended out of Revenue on railways on the
coming year of 1893-94. Adding that Rx. 76,000 to the Famine Insurance,
it comes roughly to Rx. 1,200,000. Deduct that Rx. 1,200,000 from the
deficit, which is roughly for the coming year estimated Rx. 1,600,000; take
that Rx. 1,200,000 from the total deficit, and the real deficit is. Rx. 400,000,
apart from the special surplus budgeted for.

“This seems to make the Budget very much mere rosy than it appears at
first sight ; but when you come to look into the Statement you see that there is
very good reason for budgeting for this sum, even if you are not able to spend
it in productive works, because the exchange is going down. The exchange
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has gone down already. I am not sure how much the present drop is, but I
think one may say roughly that the present fall in exchange already indicates:
a further liability of fifty lakhs. Thcrefore, although taking it at 1s, 23d.,
which is the rate taken in this Budget, the actual deficit, apart from the
famine Insurrance and the expenditure in productive railways, would only be
Rx. 400,000 ; yet as a matter of fact, the probable fall in exchange is likely 1o
bring it up at least to a million unless something is done. There is also the
liability, as Sir David Barbour has said, that something will have to be douc
in order to meet the undoubtedly great distress amongst the services owing to
the fall in the rupee. If that demand should fall upcn us, it is not improb-
able that the aetual deficit which will have to be met will be as large as has
been indicated, and possibly much larger.

“ The relief, therefore, that at first sight seemed to me to dawn upon
one at the discovery that a great portion of the deficit was caused by this
head of account, this special surplus which did not exist, that feeling of
relief is dissipated when cne looks at these other threatening symptoms which
forebode a deficit as great or greater than has been shown.

“80 much for general remarks on the nature of the deficit. The next
matter which I wish to touch upon is the military expenditure. No one can
feel more thoroughly than I do that the maintenance of the army in an efficient
state is absolutely vital, that without it no attempts at development will be of
the smallest use. All development and all civilization shatters at once unless
there is protection, and protection can only be secured by an adequate defence
and an adequate army. But though this is so, one cannot help feeling that
the figures of the present Budget with regard to tbe growth of military ex-
penditure since 1884-85 indicate a growth which, if possible, ought to be put
a stop to, especially now as we seem to approach so dark a time in the history
of our finances. The figures in the Budget sbow that there has been an
increase of something like Rx. 4,000,000 since 1884-85; that, eliminating
matters connected with exchange, and things of that sort, expenditure since
that period has been increasing at the rate of about 46 lakhs a ycar. The
growth since 1890-91 is shown to be about Rx. 1,000,000, and the result is
that, whereas in the estimates for the Budget for 1892-93, Rx. 21,000,000
odd was estimated for, yet when it came to the revised estimate now before
us, it comes up to Rx. 23,500,000, and in the Budget for the coming
year 1893-94 the Budget amount is 23 millions and a little over. Tiis
is, no doubt, a little less than the revised estimate for the last ycar.
This is, as I understand, because there were a considerable number of ex-~
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peditions in the course of lnst year not budgetod for, and it is hoped that
there will not be any next year, but whether this hope will be- fulfilled must
remain a matter of uncertainty. Not only is there this very heavy.increase
in military expenditure, but one finds that this is not the whole of the military
expenditure, because one may observe that Rx. 1,100,000 is found under the
head of Military Works. Also, as far as I czn gather, the military railways
came to about 70 lakhs for the present year, that is, somewhat less than what
they have been in years past. The whole of these sums would amount to
Rx. 25,000,000 or 2b crores.

““ T should have observed besides that there were the special defences. As
regards these it was estimated some years ago that a sum of £5,000,000
ought to be spent. I am happy to say that after the half million spent this
year it appears that there will be only Rx. 490,000 to be spent in future ; so
we are near the end of that, and I have nothing further to say upon this
question. 'We must assume that the money has been well spent, and that
there was & necessity for these defences ; we may hope that the necessity ‘will
now cease and that there will be no further requirement for expenditure
under that special head, As regards the main question of military expendi-
ture, it is generally felt that there has been a greatimprovement in the Army
within the last few years, that there has been a great deal of money well and
wisely spent, and that there has been a great deal to show for it during tbe
time Lord Roberts has been Commander-in-Chief. Notwithstanding that
that is so, one cannot belp a feeling of alarm that the expenditure “is’still
rising and rising. One knows that with enthusiastic soldiers- their  desire to
get a perfect army will, uoless it is kept in check by considerations of ways
and means, continually tend to require more ard more money, and, therefore,
it is necessary, when times are bad and the revenue is getting short, to desist
sometimes from expenditure which, if we were able to afford it, would,
perhaps, be beneficial.’ 8o, too, withregard to expeditions. 'We all know that
situated as we are, with a great many parts of our frontier surrounded by wild
and savage tribes, that expeditions must from time to time be forced upon us.
But, on the other hand, it is equally to be remembered that these tribes are
most of them wanting in cohesion, split up as they are by tribal jealousies,
and a great deal may be done, as has been done in times past, by having
strong district officers who are accustomed to deal with these wild and
scmi-savage tribes, who bave gained a personal ascendancy over them ; and
that with such officers, together with the military outposts that are
scattered along the frontiers, it has often been found possible to
keep the peace fairly, to restrain these tribes, and to prevent such a
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state of i.hlngs arising as to necessitate an expedltlon We cannot expect
that on the fronticr we can have the same absolute sccurity from wviolence and
robbery. as in other more civilized parts of the Empirc. These district officexrs
are in the position of ¢ Lerds of the Marches,’ and when our finances are, a's
they are now, at a very low ebb, great efforts ought to be made to instruct
the Lords of Marches, so to speak, that they are, so far as they oan, to keep
the peace, to keep things quiet on their frontier, and not to requisition extrza
troops if it can possibly be avoided. There is no doubt that with an army well
equipped and ready for action there will be constantly a desire on the part of
strong officers to get up expeditions and to give the frontier tribes a lesson
which will last. Thisis all véry well suppose one is able to afford such a luxury.
But it is not always that the couduct of the tribes is such as to render it a ne-
cessity. I am not in a position to criticise the various expeditions which have
been made. I am only giving expression toa feeling which exists among
people, whose opinion is mor¢ valuable than mine, that it is possible to do
something to prevent these expeditions. Although we may at any time be
driven to them, it is desirable that a strong curb should be put upon the
tendency to come down upon these tribes, that that tendency should be res-
trained, at any rate while our finances are in their preseat condition. That this
is & difficult task with our.extensive and distant frontier is qmte recognised.

“ Tha general gist of my remarks issimply that great eﬁorts should be
made to curtail any expenditure on military account which is not absolutely
necessary, and to prevent any expeditions which are not absolutely
necessary. The reason why I make these remarks particularly is that I see
how very much the Budget Estimates of last year were altered by axpeciitions,
and one cannot help feeling that the same thing may happen again. I observe
also that the tendency we have lately exhibited to enlarge our borders and
push our advance posts further up is already beginning to be a source of expense
in the Budget, for I see that there is a sum of Rs. 78,000 for transport for the
Gilgit Force, and it may be the case that we may find Chilas and other places
figuring in the next Revised Estimate. All I wish to say is that at such =
time as the present every effort should be made to prevent money from dis-
appearing in these expeditions. ‘Many of them, as a matter of fact, yield no
" permanent result at all, although it may at first sight appear that they really
do. When you coerce or subdue ore tribe it generally harpons that you bave
got into the neighbourhood of another tribe worse than the first, and that there
is yet another tribeat the back of that ; therefore it is ratber like throwing the

money away except in those casesin which actico has forced npon us I should
D
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not have made these remarks had it not been that, in view of the exceeding
difficulty of thetime which is before us, all efforts 4t economy should be made,
and that this item of military expenditure, though necessarily very large, is one
in which apparently it is most possible that a large saving can be effected
in future. At any rate, its tendency to expand can be kept in check.

“The next point upon which I wish to touch is the Home charges. There
bas been no doubt a good deal of talk about the Home charges as if they were
things that ecould be avoided ; that is, of course, an entire fallacy. There
is a certain amount of money which must be expended in England. So long
as we purchase our stores there, there must be a large amount of expenditure
on these stores; and, unless it can be shown that advantage would be derived
by getting them in India, the purchase must be made there. The stores must
be had, and, whether the money is spent here or there, they have to be got and
paid for. Besides there are pensions. When we came to look at the large sum
of the Becretary of Btate’s drawings—£18,700,000 for the present year—one
finds that there is no real abnormal difference in the Home expenditure, but
that the difference is made up of casual charges, that is to say, having to repay
money and purchase stores for railways, and various other things which really
do not in any way indicate an increase of expenditure. There is no real differ-
ence, prectically speaking, in the expenditure im England, which comes to
something like 15 or 16 millions, and the rest of the £18,700,000 is only
inconvenjent inasmuch as that so large a drawing will tend to depress the
exchange, but it does not indicate any increase of expenditure on the part
of the Government, ‘

““Out of the 16 or 16 millions spent at Home one notes certain charges
which are tolerably fixed. There is about £5,600,000 for Railways, £2,600,000
for interest on debt, £4,500,000 for the Army, £1,700,000 for pensions, making
altogetber about £14,000,000. The rest is made up of smaller sums which are
more or less irreducible. 1 therefore do not see any likelihood of securing any
large reduction of the Home charges, but there may be many points in which we
maysave to a certain extent, and one or two of those I will now indicate. First
of all, I would observe that there is a tendency on the part of the various
departments in England toshove everything they can on India. The safeguard
is supposed to be the Secretary of State. As stated recently in a debate in
another place, the Becretary of State is supposed to be the guardian of the
finances of India ; but, s0 far as I bave been able to see from the way things go,
and if report speaks true, the Government of India have constantly to fight the

Secretary of State over the finances of the country. Whether that is the case



DISCUSSION OF TIIE FINANCIAL STATEVENT. 221
1893.] [Sir Griffith Evans.]

still T am not able to say ; it may or may not be the case ; but certainly it
was80 in former days, and it is said to be still going on. Unfortunately,
‘however, the Government of India have no power to get their remonstrances
attended to, and, although they may have in some cases succeeded, as far as I
<an gather, most of their remonstrances were pigeon-holed. Besides they are
not made public unless they should chance to be called for by Parliament.
1t is much to be regretted that there is not some way by which when charges
are sought to be placed on India, the Indian public can be informed of them
before they becoms irrevocable. As it isnow, we do not get the accounts of
the Secretary of State until they are presented to Parliament in May, and
the last one, as far as I know, that is accessible is the statement of accounts
which was printed by order of the House of Commons on the 13th May 1892,
This contains the accounts of 1691-92 and the estimates for 1892-93; but, if
there were some means by which the Financial Member could inform the
Council in the Budgets in future of any charge which had been ordered or
proposed by the India Office to be placed on the finances of India, it might
be that, although this Oouncil has not the power to do anything except
grumble—I mean the legislative portion of it—it might, I say, be that their-
representations would strengthen the hands of the Government of India in
that fight which it has often, so far as I understand,in former times had to
carry on in defence of the finances of this country.

“There are two things which have struck me in this account of May,
1892. I find that there is & sum of £7,000 put down for the Persian
Consulate, a Mission to the Oourt of Persia. At first it was £10,000, and
was afterwards reduced to £7,000. I understand that we do contribute to
or keep up an Agency at Meshed ; butif we are called upon to contri-
bute towards the main Mission at. Teheran, it is difficult to say where one
is to stop and why one should not do the same with regard to Turkey or
any other Asiatic Power. The next item is with regard to Her Majesty’s
establishments in China, for which a sum of £15,000 is set down ; this was
ultimately reduced to £12,000. The note of the Auditor is that an agreement
bas been come to for ten years. At first I thought that Her Majesty’s
establishment at China really might mean nothing more than that we were
contributing on account of this Chiniese Mission, which is goiag on now and
which is concerned with the Indo-Thibetan frontier dispute, and which, of
course, is & very legitimate objeot ; but, when I find that it is agreed upon for
ten years from the 1st April, 1890, one sees that it cannot be that, and what
it can be or why we should pay for it I fail to understand. The £12,000 for
Her Majesty’s establishment at China does not seem to be a charge which ought
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to be borne by the revenues of India. However, I merely suggest this that
the people who pay the money, if they were entitled yearly to bave such ex-
penditure placed before them and to make their remarks and criticisms upon
the expenditure ought to have these matters laid before themin time to
offer their criticism and remarks before the expenditure becomes irrevooable.
Of course, the object of discussion here is that whatever we say may not only
be a relief to our own feelings, but may attract some attention from the peo-
ple who bave to decide these matters.

“ The next thing I have to obrerveis that the India Office expenses,
when one comes to look at them, appear to be on a somewhat lavish
scale. The total expenditure upon salaries, wages and allowances amount to
£151,000. One sees that if you take the whole of the expenses they come to
over £191,000. The ttal increase in the last year is put down at £3,147.
When you come to look at that you find that there Lhas been an increase
of £5,000 and a decrease of £2,800, but, when you come to see where
the decrease and inorease are made, you find that the increaseis in the
permanent charges, and that the decrease was in the occasional charges.
The decrease has been in the postage of despatches to and from India..
In the accounts of 1891-92 there is £4,000 under this head. In the estimate
for 1892-93 there is only £1,200. Whether the Secretary of State will be able
to reduce either the bulk or the cost of his despatches to this extent we must
wait to see. If you take that out, there has been an increase to the permanent
charges of over £5,000. There is a tendency generally on the part
of this establishment to increase; but, when one comes to look into
the establishment itself, one is struck by a number of small things indicating

= very clearly that there is no strong hand there to curb or keep down expendi-

ture. I will instance a few to the Council. I will not say anything about the
salaries of the Secretary of State and the Members of the India Council. They
only come to £45,000 a year and are not excessive ; but after paying this we
come to the Qorrespondence Department, which costs £32,000, and we find six
Secretaries on £1,200, and six assistant Secretaries on from £800 to £1,000 a

- year. Then I find this item: Special Assistant and Visitor to the Indian

Museum at :£800 a year. I am at a loss to understand the nature of this gentle-
man’s duties, but I find that he requires, or did require, for the performance of
them a clerk at £400 a year. But that is not enough. The Visitor is apparently
short of techunical knowledge, and so he has special a technical assistant at £350
a year. Then welcome to the general clerks in the Correspondence Depa t:nent.
and we find 11 seoior clorks ; then we find 6 redundant senior clerks, Now I have

-
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no idea what a redundant clerk may mean, but the term certainly suggests
something in the nature of a luxury. Then I find & number of junior clerks
and a large number of other assistant clerks, so that there are altogether <9
persons engaged in this Correspondence Department of the India Office. Then
you find that they apparently all receive personal allowances of one kind or
another, in addition to what seem good salaries. Some of the allowances are
very extraordinary. You find that some of thesc clerks roceive allowances for
editing the India List. One receives £70 a year; another £50 for the same
thing ; another a similar allowance, and who edits the India List I really
cannot make out. Then I find that another official is a second class clerk of
the third grade, and he is not only one of the persons who receives an allow-
ance for editing the Indian List, but he also receives £50 for the preparation
of a S8anitary Blae Book. Then in the Registration and Record Department
there is another clerk, one also of the second grade, attached io the Record
_-Department, who also receives £350 for editing the same India List. - This
peculiarity of always receiving extra remuneration for doing anything be-
comes more marked, I observe, as we go down the Tist. Then I come to
another class of persons, the office-keepers and messengers, and it appears that
£6,230 are spent upon this class of officials. We find that these messengers
are of the first and second class, and receive the following allowances, which
are instructive, besides their salaries of £100 a year : three receive £30 each
for attendance on the Secretary of State. I apprehend that there would be
considerable astonishment if any of the chuprassis here were to demand extra
pay for attending, for instance, upon the Viceroy or upon any of the Members
of Council. One would think that that was allin the day’s work. Then
there are a number of other similar allowances, amongst which I find that
one receives £30 for despatching and posting letters, as if this could not be
done without extra pay. Another receives an allowance for superintending
the delivery of coals.

“But I will not weary the Council by going into any more details; but ¥
do say that the perusal of this report seewms to indicate to a certain extent that,
if there were something in the natuve of a Finance Commission with a view to
retrenchment in these matters, the results, if not very large, would at any rate
be considerable. One has a general impression, on perusing these papers, that

_the employés in question are very lightly worked, and that they seem to Le
always wanting extra pay for anything additional that they do. I observe
also that the Store Department costs £40,000 a year, and whether the Store
Department is worth that expenditure I am not able fo form an opinion.
All that T can ask for is that the money applied tfo these various purposes
should be judiciously spent and should not be wasted.

E
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“There is only one thing more I desire tosay. In 1890, when the
Budget was last discussed, I made some observations with regard to the taxa-
tion of justice, and I then auggastéd that there ought to be some alteration in
the taxation of justice, because Bengal, upon the figures then available, paid
14 lakhs more than was required to cover the whole of the cost of justice in
Bengal, and that those 14 lakhs went into the general revenues, I, therefore,
suggested that the taxation should be reduced, or that the money should be
spent upon the improvement of the administration of justice. I do not pro-
pose to repeat that suggestion now in the face of a deficit, but in going into
the question on that occasion I pointed out the very grave complaints made
with regard to the sufficient numbeg of Munsiffs and the want of accommoda-
tion as regards cucherries, and so on, and suggested that although that was the
part of the Provincial Government to provide, yet that the Provincial Govern-
ment could not provide it without money, and that the Imperial Exchequer
ought to allow them funds for these- things out of the excess taxation of
. justice. At that time the answer of the Hon’ble Sir Philip Hutchins was
that, as a matter of fact, considerable changes were being made aod reports
were coming in, that the matter was being consulted upon between the Home
Department and the High Court; and that there would be a considerable
amount of alteration for the better. I have reason to believe that there has
been considerable alteration for the better, but at that time the matter was
still in progress and the settlement of the complaints put forward by the High
Court had not been finally dealt with. I believe that they have been finally
deanlt with since, but I am not in a position to kmow the result. 1f the
Hon'ble Member or the Lieutenant-Governor could inform me of what was
the end of them, I should be glad, although I do not know that T have any
actual right to ask the question. ' :

“ These, My Lord, are the observations I have to make, and I wish to add
that I am entirely sensible that as regards the Indian administration of the
tinances of India there has been througbout an earnest endeavour to adminice
ter them for the real benefit of India. My criticism is made in‘ no hostile
spirit and with no suggestion that there has been any other than an undivided
endeavour to administer the revenue for the best interests of the country; it
has been made with regard to various matters in which there seemed to be a
possibility either of retrenciment or improvement.”

The Hon'ble MR. CiENTSAL Ra0 said :—“ have only a very few remarks
to make in connection with the Budget.

* Although in the present unsattled condition of our financesit is not proper
that I should say anything which may have the appearance of suggesting a
diminu'ion, however slight, of the resources of the Government of India, still
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there are onc or two points which on principle seom to require early considera<
tivn, and I venture to notice them now, as I may not have another opportunity
of doing so, and as I hope that the Government of India may be able to give
consideration to my suggestions as soon as the question of exchange is settled,
which I hope it will be ere long.
“TI observe that, during the last five years ending 1891-92 for which
accounts are available, the Registration

Bl!nutph. E:pundltm Surplus,
Re. ks, Department bas yielled an annual
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- and Provincial. As the object of the
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Registration Department is not revenue,
it seems to me that the appropriation of the receipts of the Department for
general purposes is questionable. I do not, bowever, think that the registration
fees need be reduced as they aresufficiently light, but more registration offices
may with advantange be created, so that people may not have long distances
to travel to get their documents registered. The present charges of registra-
tion officers are extensive, at any rate they are so in Madras, and the creation
of more offices will be highly appreciated. The Registration Department is
indeed a great check upon forgeries, and itis so popular and so much
appreociated that in my bumble opinion the registration of all documents
relating to real property may be made compulsory ; such a measure will have
the additional advantage of checking the large mass of litigation arising out of
questions of priority between registered and unregistered documents affecting
the same real property.

“ A sum of 15 niillions of rupees is now annvally set apart for famine
relisf. X do not know how this snm came

Rs,
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Total . 39,0285
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crore and a half, and that the allotment may now therefire well be revised.
It secms to me that, making every allowance for increased charges in fature,
a provision of 75 lakhs of rupees for the Famine Insurance is enough, and
the remaining 76 lakhs may be appropriated for goneral purposes with a
corresponding remission of questionable taxes. The export-duty cn rice is
virtually a tax on the agrioulturists, who already pay a heavy assessment on
the lands which yield the produce. It is a questionable tax, and may will be
abolished. The average net revenue from the duty in the last five years has
been just 76 lakhs, only one lakh more than the sum which can be spared
from the Famine Insurance Fuod. - I say it is a tax on the producers, becaunse
India is not, the only country which exports rice, and it is also very unequal
in ils incidence, as the duty is collected on quantity instead of on value,
though the prices of Jifferent qualities of rice vary very largley. It may be
said that there will not be enough of money for protective works if the
Famine grant is reduced to 76 lakhs, but I think that these ~must be under-
taken from borrowed capital, as they benefit not only the present but also the
future generation. Interest on the capital so spent seems to me to be the
only legitimate charge upon the Famine Insurance Fund,

‘I observe that the charges under Stamps, Assessed Taxes and Excise,
though not very heavy in the aggregate, vary largely in the several provinces,
as shown below, the figures being those taken from the Budget for 1892-93.
'The Police charges, which are almost entirely Provincial and on whioch, per-
haps, I may not be at liberty to say anyihing here, also vary very largely.
For instance, Bombay with a population of 21} millions costs 57 lakhs, while
Bengal, with 71 millions, or nearly 8} times of the Bombay population, costs
only 58 lakhs. I do not allude to these variations because I know for certain
tbat any avoidable expenditure is incurred -anywhere. The variations are
probably due to local peculiarities, but I thought an explanation of the causes
would remove misconceptions on the subject.

- Percentage of charges to recespts.
Excise: Stamp.  Assesped taxes,
Central Provinees . . . . 16 26 2
Burma . . . . . 14 29 35
Assam . . . . . . 3 44 ‘9
Beagal . . . . . 62 38 44
North-Western Pronncﬂs . €8 21 -8
Panjab . . . . . . 29 46 1
Madras . N . . . . b4 38 ‘9

Bombay . . . . . . 36 42 14



DISCUSSION OF THE FINANCIAL STATEMENT. 227
1893.] [Mr. Chentsal Bao.]
“T observe that under snpemnnuatnon allowarices the charges in 1892.93

e and 1893-94, exclusive of the cost on ac-
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There is glso a similar increase under_ Furlough Allowances, but it is not large.

“1 am unable to find out what sum has been provided in the Budget for
advances under the Land Improvement Loans Act, but, considering the largo
reduction in tbe cash balances at the end of 1893-94, I feel unable to suggest
any increased provision under the general head ‘Advances’ in 1893-94:; but
I must say that the advances made under the Land Improvement Loans Aect
in the several provinces'during the last five years appear to me to be too small
when the needs of the country and the amount of surplus revenue obtained
during the last twelve years are considered, and I hope that the Government
of India may be able to see their way to increase the provision. In India
there is nothing so well calculated to mitigate the effects of ordinary droughts
as the excavation of wells and the use of sub-scil water. The present obsta-
cles to the utilization of the Act are—

(1) the ignorance of the raiyats even of the existence of the Act;
(2) the dilatory procedure adopted in granting the loans;
(3) the rigidity with which repayment is enforced.

_* The last is the chief obstacle. The Government of Madras have made
exoellent rules for the repayment of loans by very small annual instalments,
and they are working well ; but I submit for the consideration of the Govern.
ment of India whether,in cases where raiyats prefer it, the time for the
payment of the loan cannot altogether be left to their option, the payment of
interest alone along with the assessment being made compulsory, at least in
thecase of money advauced for wells: Formerly, lands under wells paid as
.much as Seven and ten rupees per acre, even where the wells were excavated
at the expense of the raiyats. But now, owing to the liberal policy of Gov.
emnment, they pay only the assessment which the land bore before the well
was exavated, ¢.e., one or two rupees an acre ; and if money be advanced to

them at 4 per cent. to enable them to excavate wells, they would be glad to
¥
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pay an addition of threés or four rupees an acrs thore. Ordinkrily it Madras a
well excavated at & cost of, say, Rs. 300 can irrigate three or four acres, and
its interest comes only to three or four rupees an acre.' This can with perfect
ease be ulways realized, and, when this conld be done, I do not' see why the
time of repayment should not be left to the option of the raiyat, As regards’
the ignorance of the raiyats and the delay in obtaining loans, the appoint-
ment of & special officer in each province for a year or two to travel and make
advanoes on the spot will remove the obstacle, and this measute is being tiied
in Mysore with much success.”

The Hon’ble DE. RAsHBERARY GHOSE said :— Every one must sympa-
thiso with the European sérvants of thé Orown in India in their present diffi-
culties, which it is to be hoped are only of a temporary nature. But while
fully acknowledging the magnitude of the burden which the European servants
of the Government of India are called upon to bear, we cannot altogethér
sbut our eyes to the state of our Exchequer or to the magnitude of the bur-
den which would be imposed on the tax-payer by the suggested addition of a
crore of rupees to the estimates. It must also be borne in mind that the Gov-
ernment is in the position of a trustee of the public money, and that it cannot
in the present critical condition of the finances be fairly called upon to be
generous to any class of its servants at the expense of the taxpayer, the cestui
que trust, so to speak, whose interests have to be carefully watched and protec-
ted.”

The Hon’ble Mz, MACKAY said :—*“ My Lord, it is to be regretted that the
first Budget Statement submitted to this Council under the rules lately intro-
duced by Your Excellency should, by the force of unfortunate circumstances
so far as many points are concerned, be little more than a temporary docu-
ment. This being so, it would serve no gocd end to occupy the.time of
Hon’ble Members by entering upon a discussion of items of projected ways.
and means which from the nature of things can be regarded, in a great
measure, only as tentative figures.

*“ Apart from the question of ways and means, however, the submmmon of
the Budget has been accorded a special and peculiar interest owing to the eloqu-
ent, comprehensive, lucid and exceedingly impressive speéch with which it was:
introduced, and the situation explained, hy the Hon’ble 8ir David Barbour. It
was impossible to listen to the Hon'ble Momber as he addressed this Council
aweck ago without being more than ever convinced that the country_'ha.s been
fortunute indeed in hoving had at hor financial helm, during the past five . *
yons, 1 man with the matured judzment, experience and caution of the Hon’ble:
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8i# David Barbouf, and I believe a1l Hon’bie Members must bave felt—as I
did wheén he alluded to the fact that this would be the last statement which he
would lay before this Council,—tbat it is an unqualified misfortune that he
should be leaving the ¢ountry so soon, just at this critical juncture, when we
are more than ever in need of his guiding hand.

“The public, as the Hon’ble Sir David Barbour said, were prepared for
the two serious deficits which he announced, but I venture to think they were
scarcely prepared to find that the Government would not be in a position to
frame its Budget for the coming year in a manner which would meet these
deficits and prevent their recarrence.

“ Tt is a great disappointment to find that ten months have passed since
the proposed change of standard was pressed upon the (Government of India
and upon the Secretary of State, and that the question still remain unsettled,
thereby further impairing the Indian Exchequoer and doing nothing to
alleviate the anxiety of the public.

“I gather from the general tenor of the Budget and from the preceding
Budgets produced by the Hon’ble Member that there is now in reality only
one permanent and grave cause for anxiety in connection with the Indian
finances, that cause being the fall in the gold value of silver, Of the four
uncertain factors which have hitherto affected the finances, three may be said
to have been practically eliminated. War is still doubtless a contingency
which may any day become a certainty, but the effective, though costly,
measures for the increase and efficiency of the army, which have been taken
since 1885, have to a great extent ensured the country against a calamitous
reverse, and it is cerfain that if war overtook us, though the strain might ‘for
a time be severe; it would be nothing more than temporary in its effects.

“ Against famine we have also now been insured to such an extent, by
the spread of railways and canals, that we may fairly dismiss from our minds
the apprehension that we shall see anything approachirg in intensity, and
difficulty of relief, the famines which used to overtake the country down to
the year 1878.

“The third uncertain factor, opium, has now taken what may be called a
subsidiary place in the revenue sources of the Empire; the net revenus has
fallea since 1881 from nearly 83 crores to 5 crores—a decline of samething
like 40 per ccnt, and it must be recognised that the time is not far distant
when the revenuo will be still further reduced. Meanwhile, with the decline
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of the opium revenue the fluctuations are of less importance in the point of
view of the Budget than they were when it formed a very much larger pro-
portion of the total revenue of the State. '

“ But, while these three uncertain faotom have lost very much of the
importance which they once possessed; the advantage which would have
resulted to the Indian finances has been more than neutralized by the fourth,
factor, of loss by exchange, which, small in the béginning, has gradually grown,
larger, until now it is, as Bir David Barbour says, -8 dommatmg factor in the
finances of the country.

« It is manifestly impossible to set our house in order, impossible to produce
a Budget which will reasonably approach to accuracy, as long as this disturb-
ing element is allowed to override and swallow up every provision made for
the necessities of the State.

« 8ir David Barbcur still holds the opinion that the best solution of the
currency question would be found in an international agreement for the nse
of hoth gold and silver as full legal tender, and I think no one will be found
to deny that, from an Indian point of view at any rate, this would
undoubtedly be the best remedy. But it is vain and futile now to cling to
the hbpa that such an agreement will be made for at least a generation to
come, and I gather it is the opinion of 8ir David Barbour that it would be
unwise to further defer action for the regulation of our currency system till
such time as bimetallism will solve the problem.

“ The recent Conference at Brussels showed that several nations were
opposed unconditionally to the restoration of silver to its ancient position of
full legal tender, and that others who were mchned to the restoration of s]_lver
absolutely refused to move unless Great Britain gave the lead and went the
whole way with them. Early this month the discussion and division in the
House of Commons proved that Great Britain would do nothing of the kind,
and we have therefore before us three faots: first, that several nations will
under no circumstances join the agreement at all ; second, that other nations
will do so only on condition of Great Britain adhering in full to the
agreement ; third, that Great Britain positively declines to join in any
agrecement whatever which would be acceptable to the other nations,
Under these circumstances we must regard the question of international
agreement as altogether outside the sphere of practical politics and must
make up our minds to do as all other clnhzed uvations have done, that is,
take independent action. Lot us look, my Lord, at the position into

whish wo have drifted selely owing to our silver standard. We are obliged
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to curtail cxpenditure on useful public works. We are literally starving the
servants of the Government, and thereby impairing the efficiency of the ad-
mioistration, and we arc casting about for new sources of revenue at a fime
when we ought rather to be engaged in discussing the repeal of unneccssary
taxation. The country has now been free from any great calamity for the
past twelve or thirteeen years, the revenue continues to increase, and yet
expenditure increases in a far greater ratio, and we are unable to make both
ends meet, simply because we choose to retain as a standard of value a metal
which bas now been discarded as a standard by practically the whole civilised
world. :

“ I remember a few months ago it was argued, in reply to the suggestion
that India should change her standard, that Russia was a factor, and that
sbe' would benefit in her competition with Indian wheat if India cbanged to
gold. Within the last few days, however, Russia herself has closed her mints
to the free coinage of silver and has placed the rouble on a gold basis. And
speaking of wheat export, it may be within the recollection of Hon'ble Mem-
bers that considerable stress was laid upon the supposed advantage which
India gained through her silver standard in selling her wheat in the markets
of Burope. I freely admit that at first sight the condition of things twelve
months ago wss calculated to give the impression that the low rate of ex-
change which ruled in 1891 must have had something to do with the un-
-preoedénted export of 1,500,000 tons of wheat which marked that year. In
tbe year just ended, however, we have had lower exchange, lower freights,
and probably as much wheat available for export as in 1891, and our ship-
ments have fallen off by almost one-half. The theory that low exchange sti-
mulates exports has, I believe, now bean;l generally abandoned, and a study of
the wheat export statistics, combined with ruling rates of exchange for a
number of years past, including 1892, will, I believe, have the effect of finally
discrediting the mischievous theory. :

“ It has been urged that the proper course for India is to remain a silver
country and to go on re-adjustiug her fiscal system till silver finds its natural
level. But, my Lord, there would seem to be no natural level for silver, In
1891 we had an outturn of 144,463 000 ounces, while in 1892, with a much

" lower price than that which ruled the previous year, we have had an output
of 162,119,000 ounces. Those who told us a year ago that the low price then
prevailing would speedily eurtail production are now forced to admit, as even
the Economist does, in itsissuc of 4th March received by yesterday’s inail,
that the fall in price has had the effect of stimulating production. 3

“The only mints in the world now open to the free coinage  of silver are
those of Mexico and India. As regards Mexico, the silver coined there is the
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product of the country, and the coining is practically the stamping of a trade-
mark on pieces of silver to admit of their exportation to Ohina and Eastern
Asia. We, on the other hand, allow every producer of silver in the world to
throw his production into this country, and we coin it into rupees with which
we are obliged to meet our gold obligations, though the rupees are every day
declining in their gold value. We refuse to receive gold at our mints, and
we hesitate to adopt a gold standard— a position which is as illogical as it is
untenable, and I sincerely trust that it may soon be terminated.

“ 8ir David Barbour says that at this juncture the proper course is to
await the decision of the Home authorities on the currency question before
adopting measures which must necessarily be of a stringent and exceptional
nature with the object of re-establishing an equilibrium between revenue and
expenditure, requiring the imposition of heavy taxation or a large reduction
of expenditure, or even both, and he hopes that the Indian public will ac-
knowledge the difficulties of the present position, and will not press for a
Lasty decision or the incousiderate adoption of measures which must from the
very nature of the case prove fo be either inadequate or unnecessary. I feel
perfectly sure that the Indian public will fall in with the wishes of the
Hon'ble Member, at any rate so far as not to press for the imposition of addi-
tional taxation. But I do not feel so confident that the country will be
inclined to accept the decision of Lord Herschell’s Committee without demur
should it be against us and should it involve usin further overwhelming im-
posts. '

“8ir David Barbour, I obeerve, has confidence in the resources of the:
country and' in the industry of its people, and, while he admits tl.at the task
of establishing, securing and maintaining the integrity of the finaunoial posi-

tion of India in'the event of our continuing on a silver basis may be a heavy
one, he considers it will be our plain and obvious duty to address ourselves as
best we may to fulfilling the task. Now, my Lord, I have, like Sir David
Barbour, great confidence in the resources of the country and in the industry
of the people. I should be perfectly willing to bear my share of burdens im-
posed in view of real emergency avd for the common weal; the emergency, !
bowcver, which is staring us in the face is not a resl one but is our ow n crea-
tion, and the crippling of our resources and the grinding of our industry by
taxation will mot remove the evil. The evil will present itself again with every
further decline in the rupee, and the operations of crippling and grinding
will have to be repeated indefinitely. I do not think the country will ;
calmly confent to taxation which will be applied to no useful purpose and
which will be as great a loss to the pecpleas if the money extracted from them
were taken out to sea in one of my steamers and cast into the Bay of Bengal. !
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*« It would bave been interesting if Sir David Barbour could have given
us some indication of the resources.and industries to which the fresh taxation
can be applied—taxation to yield, say, an additional ten crores of rupees. It
seems to me that, if we decide to continue on a silver basis, and England
decides to retain us asa dependency, before many years are over one-half of our
population will be engaged in the occupation of collecting taxes for the State,
while the time and intelligence of the other half will be devoted to devising
means to avoid the payment. I believe I shall not be without the mark if I
say that those who watch the progress of affairs in India most attentively are
fast coming to the conclusion that the depreciation in the value of the Indian
currency is beginning to press with serious effect upon the poorer classes of
the population, and this is a phase of the question which shoald not be longer dis-
regardod, but should attract the gravest attention of the Government not only
in this country but in England. If, therefore, it should unfortunately happen
that Lord Herschell’s Committee and the Secretary of State are not inclined
to permit this country to adopt the much-needed reform of her standard so as
to bring berself within the pale of civilization, I trust that the Government
of India will insist on being furnished with the fullest and most cogent
reasons for inaction, and that they will not quietly accept the verdict, if it be
against their own conviotions, but that they will continue to press upon the
Secretary of State the fact that this country can never hope to settle down to
a period of assured internal peace and financial prosperity, nor can Ler resour-
ces be properly developed, until such time as she has secured a standard of
value which is common to that of Enzland.”

The Hon'ble LIEUTENANT-GENER 2L BRACKENBURY said :—* The Hon'ble
Sir Griffith Evans has called attention to our military expenditure in terms
to which I for one can take no exception. The Government of India should,
and does, welcome such friendly criticism of its acts, and I am the more glad
that he has made those remarks in Couneil, because I am thus afforded an
opportunity of making a few observations which, I venture to hope, may
remove from his mind and from the minds of otl:erssome of the misapprehcn-
sions which now exist as to what is called the constant growth of military
expenditure.

“In the first place, I would wish to say that the Government of India
are not running blindly on in this matter. We have given the very closest
attention to mil‘tary expenditure ; and for many months prat our Accourntasit
General has been engaged in the preparation of an arelgsis of military cxpen.
diture for the lasi ten years, which we are sending Home to the Secrcfarcy of.
State, and in regard t> which we have andertaken stiil further investization.
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““ The opinions of my hon’ble friend and others as to this great growth of
military expenditure are based upon the figures contained in the Financial
Statement. These, I should like to point out, are gross figures; and gross
figures are apt to be somewhat misleading when taken by themselves. In
many items of our military expenditure our receipts rise almost ex:actlv in
proportion to the outlay which appears in the Bstimates of gross expenditure
on those items. But, without going into any lengthened exposition of figures,
I may state that there are more than 71 lakhs of receipts to be set against the
gross expenditure shown as to be incurred in India for -1893-94 in the Finan-
cial Statement, and I think it will be more convenient if I deal with net
figures in connection with what I am about to say.

“ Now, I have before mé a table prepared in the Financial Department,
and vouched for by the signature of my hon’ble friend Sir David Barbuur,
which gives the net army expenditure in India for the past ten years, com-
mencing with the year 1884-85. That year has been chosen because it was
the year when the military expenditure touched its lowest figure after the
Afghan War. I find that there was betwaen that year and the following
year (1885-86) a leap of more than three crores in the military expeaditure.
The causes which cccasioned that rise in military expenditure between 1884-
85 and 1885-86 are familiar to every one in this Council, and it is scarcely
necessary that I should refer to them. Since that date of 184-85 the army
in India has been increased by more than 11,000 British soldiers and 12,000
Native soldiers, and measures have been taken to render the army of India fit
to take. the field without dela.y on any emergency that might arise. From
1885-86 m.lhtary expenditare has been constantly higher than it was before
that date. ~ But, since that great leap took place between 1884-85 and 1885-
86, I contend that there has been no constant or great rise in military ex-
* penditure in India except such as has been brought about by a falling rate in
exchange, and I think I can provs this by a very simple statement.

“In 1885-86 the amount of net army expenditure brooght into account in
India was Rx. 14,361,000. In the year 1898.94 the Budget Estimate is
Rx. 14,981,000. The difference between the net military expenditure in India
between 1885-86 and 1883-84 is therefore 62 lakhs of rupees, and, of these 62
lakis, 57} lakhs are due to the fall in exchange, the actual increase apart
from that item of exchange being 4} lakhs of rupees.

“ Exchange in 1886-86 stcod at 1s. 73d., while this year it has been taken 1s.
23d. Every farthing of difference in exchange makes a difference of 3 lakhs of



DISCUSSION OF THE FINANCIAL STATEMENT. 235
.1893.) [Licutenant- General Brackenbury.)

rupees in the military estimates for the pay.of the British soldier. There have
been fluctuations between 1885-S6 and 1893-94, and those fluctuations, I think
it may fairly be said, have been chiefly due to expeditions. It is not for me
to say much upon the subject of these expeditions. They arc not due to the
action of the Member of Council who is at the head of the Military Depart-
ment ; they are due to the action of the Governor General in Council ; but I
would like to make this one remark. I was reading a few days ago, in the
French Official Journal, a debate in the Fcench Chamber on their own colonial
policy. A member of the Opposition, attacking the policy in Tonqmn,
said :—

‘There are two Tonguins, the Tonquin of the plains and the Tonquin of the hills ; and
my contention is that we should administer the Tonquin of the plains and let the Tonquin
of the hills alone.’

“ The answer made to him by the Minister for the Colonies was this. He
said :—

¢ Tonquin is like one of those luscious tropical fruits of which you cannot enjoy the
juice until you have broken the rind.’

“] venture to think that that simile applies forcibly to India. That rind
extends from the frentier of Baluchistan to the Burmese frontiers of China
and Siam.

“The Hon’ble Sir Griffith Evans has acknowledged, as has the Hon’ble
Mr. Mackay, the good work done in connection with improvements in the
army. I think both these hon’ble gentlemen were present recently when the
Commander-in-Chief in his speech at the public dinner given to him in
Caloutta explained and stated how much had been done in recent years for
the army in India. He spoke of the reduced death-rate of the British troops,
which has come down from 69 to 15 in the 1,000, owing to improved sanitary
arrangements ; of the reduced amount of drankenness and of the crime result-
ing from it ; he spoke of the improved shooting of the British army in India,
and of the Indian army, saying, with perfect truth, that the army in India is
now absolutely second to none in this respect; and I trust that those who
criticise military expenditure will not forget that Lord Roberts, in making
that speech, said clearly that it was due to the wise liberality of the Govern-
ment of India that these great improvements had been made..

“ There is one cause—I will not say of increase of expenditure, s of our
expenditure not going lower than it is—in whiob I feel perfectly certain I
enshall have the sympathy of every one here, and that is that we bave be

o
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making great efforts to render India as independent of England as possible.
‘We aro now manufacturing in India clothing and boots for the whole army of
India, which were formerly made at home ; we are making ammaunition for
the army ; we have introduced the manufacture of steel for the pro]act.ﬂes of
our heavy guns; and we hope shortly to introduce the manufacture of cordite,
the new smokeless powder, for which we are at present dependent on England.
I need not say that all this means money spent in India instead of in England,
and that it adds to the expenditure shown in the Indian Estimates; but it
will undoubtedly, in the near future, cause not only a corresponding, but a
greater, decrease in the Home Estimates, because it has been distinctly shown
tbat wo can manufacture in this country, bringing the capital afforded by the
State to the cheap labour of the East, much more cheaply than the same
articles can be manufactured in England.

“Tn regard to military works, I think it is soarcely necessary for me to
say more than a few words; because a fixed sum of a crore is granted every
year for such works, the only addition being that when Upper Burma was
taken over and a special addition was made for military works in that
country ; but that sum is virtnally fixed, and I think I may say that it is
useless to take any exception to the amount of money spent, because every
year the demands upon us for Imperial and Provincial military works come
to six or seven times the grant at our disposal.

“ In regard to strategical railways—a subject which was also referred to
by the Hon’ble Bir Griffith Evans—we are now engaged in making two rail-
ways which I venture to think are of vital importance to our military position
on the North-West Frontier—the Murree-Attock line, wiifch will complete
our transverse railway communicatious on the left bank of the Indus, and the
Mushkaf-Bolan line to Quetta, which we hope and believe will place our

- direct communication with Quetta by rail beyond all risk of flood or other
accident. When these two railways have been completed, there is not, so far
as I am aware, any other strategical line that has been sanctioned by the
Government of India; and therefore, unless some fortuitous circumstances
occur which .we cannot now contemplate, compelling us to change our policy,
I do not think it likely that there will be any fresh important expenditure
under the head of strategical railways.

‘“ As regards special defences, as has been stated by the Hon’ble Sir
Griffith Evans, a special sum has been allocated for the purpose of fortifying
India. That sum is now spent, with the exception of about half a million pounds

-
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sterling ; and when it is all expended this heavy yearly charge also will, I
hope and believe, practically cease. It iay interest the Council if I read
an extract from a despatch received from the Secretary of State to thc Gov-
ernor General in Council, dated the 9th instant, which was received yesterday.
Lord Kimberley writes : —

¢ The explanation given in paragraph 4 of the Review of Military and Marine Stores
Expenditure for India for 1890-91 seems sufficient to account for the increased expenditure
in England daring the four years 1887-88 to 1890-91. The supply of the 70,000 maga-
zine rifles demanded has now been eompleteﬂ and, when the gans for the sicge-train, heavy
field battenes and North-West frontier defences and of machine gunms for the’ various
services have also -been provided, there appears at present to be no reason why the cxpen-
diture should not return to normal.’

“T would point out that we have ndw nearly completed the frontier
defences of India and the defences of our seaports, and have armed them
with the latest and most efficient artillery. We have nearly completed the
re-armament of our British infantry with magazine rifles, and of the Native
army with Martini-Henry rifles, and the entire re-armament of our field
artillery with the latest and best weapons; and we have done all this without
borrowing, while France, Germany, Austria, Italy and every European
nation has had to resort to borrowed money for these purposes, and even rich
England borrowed money for her fortifications-and even to build new
barracks for her troops.

“ I would only add this, that we are determined to exercise all possible
economy in military expenditure. Steps were taken by me this year in con-
junction with my hon’ble colleague the Financial Member to introduce
greater order into [the military financial arrangements—steps which I trust
will,!in "the near future, result in improved economy., I can assure my

" hon’ble friend Sir Griffith Evans that nothing that we do not consider abso-
lutely necessary has been included in the estimates of this year, and that a
sum larger than that by which the estimates have been increased for items
which the Commander-in-Chief and I would have wished to include in the
estimates was put aside owing to our willingness to recognise the financial
difficulties which made it undesirable to increase the estimates further ; ang
I may assure him that in our establishments we do everything that we can
to keep down expenditure to the very lowest limit, that we have no  redun-
dant ’ clerks, and that we have no officers drawing special sa.lanes for post-
ing letters.”

The Hon’ble Siz Paiure "Hurcmins said :—*“ My hon’blc friend Mr.
Chentsal Rao has mentioned three points on which it seems desirable that I
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should offer a few words of ' explanation. I am glad t.o .say that his observa-
tions on all three have been anticipated by the departments of which I have

the honour to be in charge. Two concern the Home Department ; the third-
that of Revenue and Agriculture. '

“ And, first, with regard to the surplus under the head of Registration..
Very recently the Government of India have been in correspondence with.
the Secretary of State regarding an increase to the registering establish--
ments in the Madras Presidency, and in the course of it we ourselves distinctly.
laid down the principle, and Her Majesty’s Secretary of State assented to it,
that registration had pever been intended to be a source of revenune. That
I understand is what my hon'ble friend contends, so that we are entirely in.
accord with him, though this is not a time at which we can afford to give up.
any income which we already possess.. The only doubt which the Secretary.
of State raised was whether the surplus should not be devoted rather to the
increase of facilities for registration or the reduction of fees than to the-
improvement of the establishments. As to the reduction of fees, L am glad
to find that the Hon’ble Member, with his far more intimate knowledge of
the real sentiments of the people, has so entirely confirmed my own view,,
which is that the present fees are not at all regarded as excessive. 'Whether-
further facilities are required is being considered by the Local Government.
I know it is a point which they have always kept in view, and I was under-

the impression that they bad already done as much in this way as could
reasonably be expected.

“ Next, my hon’ble friend drew a comparison between the cost of the
police in Bombay and Bengal. Thi8 js precisely the ground on which the
Government of India lately demurred to a demand made by the Bombay - °
Government for increased expenditure on its police. I wish I had the Local
Government’s reply here to read to the Council, for I feel sure that it would
satisfy them as it satisfied me. Speaking from recollection, I can say that
there are three main reasons why the cost of the Bombay police isso high in
the Presidency proper.. The first is the vicinity of the Native SBtates, which
are included in its boundaries or march along itsnorthern and eastern fron-
tier. The second cause is the number of wild tribes, like the Bhils, which
require constant and careful watching. Lastly, the ordinary rates of wages
for unskilled labour and for those classes from which the rank and file of
the police are drawn are greatly in excess of the rates prevailing in Bengal.

* Towards the end of his speech the Hon'ble Member asked that a special
officer should travel through each province to offer and distribute advances
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under the Land Improvement Act. I cannot think this is necessary, though
the suggestion will doubtless be considered by Local Governments. During
the last year or two, the Government of India in the Revenue and Agricul-
tural Department has constantly impressed on the district officers their
duties in this respect, aud commended by name those who have worked the
Act with energy and success. Iam confident that thc people are now well
aware almost everywhere that loans can be had for asking, provided security
is forthcoming. That this is the case in Madras, to which the Hon’ble
Member chiefly referred, is shown by the enormous sums distributed under
the Act, as I recently had occasion to inform the Council, during last year’s
scarcity. On the same occasion I showed that the rules had been greatly
simplified and that the procedure had been made as prompt and summary as
is consistent with the security of the taxpayers’ money of which we are merely
administrators. At such a time of financial difficulty as the present I can
hardly press the -Financial Department for a larger allotment of funds for
loans.

“1 shall leave His Honour the Lieutenant-Governor to deal with Sir
Griffith Evans’ remarks on the Bengal Civil Courts and the accommodation
for them, mevely remarking that the matter is one which seems more suited
for discussion in the Bengal Council than in that of Your Excellency. My
recollection is that the full number of justiciaries which the High Court
ultimately thought to be necessary were supplied fully two years ago.”

His Honour THE LIEUTENANT-GOVERNOR said :—~“As my hon’ble
friend 8ir Philip Hutohins bas just mentioned, the question of the cost and
supply of subordinate civil judicial officers in Bengal is more properly a ques-
tion belonging to the Provincial Budget, which will be discussed in the Bengal
Council on Saturday next ; but, as the Hon'ble 8ir Griffith Evans was good
enough to give me a warning thathe was going to speak upon the subject to-
day, I prepared a brief statement of the figares in order to be able to present
them to Your Excellency’s Council. * The answer of the Government of India,
when the debate took place in March, 1890, was that they had not come to a
final decision upon the subject, as the matter was still under consideration
between the Local Government and the High Court. But in July, 1891, they
passed final orders on the subject, and these orders are now in force. In 1890,
when the subject was first mentioned, thirty-six temporary Munsifs and three
temporary Subordinate Judges had been appointed to meet the difficulty
before it was finally settled what the ultimate additional force should be. It
was eventually decided that 65 extra Munsifs and four extra Subordinate

I
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Judges should be appointed in Bengal, the total additional cost for
these officers and the etablishments attached to thein being two and three-
quarter lakhs of rupees. Besides that, tho Government of India obtained
from the Secretary of State sanction to the proposal that two supernumerary
Subordinate Judges and six supernumerary Munsifs might be appointed.
from time to time whenever.the Local Government, on the motion of the
High Court, should request that additional staff might be created to.meet.
any temporary difficulty.

“With regard to the results which have been achieved, I believe from,
what I have heard, and especially from the annual report sent in by the High
Court, that this addition to the strength of the subordinate judiciary bas met
sufficiently the demands of the country. I notice that in 1889 these Courts
disposed of 461,000 cases, and in 1891 tkey disposed of 485,000, so that we
are pretty closely keeping on a level with the growth of institutions; and I
believe it may be said that there areat present no demandsin any quarter
for an addition to the strength of the judicial staff, and no complaint that
the persons who are concerned in litigation have not sufficient opportunities .
of getting their cases punctually and satisfactorily disposed of.

The guestion of the accommodation of these Munsifs is one in which I have
takan special interest, for I satisfied myself, when I came to make enquiry into
the state of things, especially in Eastern Bengal, that many officers, and espe-
cially Munsifs though not Munsifs alone, were housed in a manner which was
not at all in conformity with the dignity of the Judicial Bench, and bhardly-
sufficiently well for their own health and comfort. In 1891-92 a lakh and
ninety-one thousand rupees were spent on the provision of additional accom-
modation for Munsifs, and in 1892-93 a lakh and'a quarter of rupees have
been set aside for this purpose. Although these sums may seem small in
comparison with the figures involved in the expenditure of the Military
Department, regarding whose moderation and self-restraint we have beard so
much to-day, I can assure you that it is with great difficulty tbat.they have
been provided for from the finances of Bengal. We have only about ten
lakhs which we can devote to orizinal works, and out of this we have to pro- -
vide for Revenue and Criminal Courts, as well as Civil Courts, for jails,
schools, police buildings, hospitals and a few other smaller departments; and
the amount spent on judicial buildings exceeds the amount spent on any
other department in the province.

«T should like to take this opportunity of saying a very few words on the

subject of registration. The Hon’ble Mr. Chentsal Rao has asserted—and the
Hou’ble Sir Philip Hutchins has agreed—that it is a standing axiom that
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registration should not give any net revenue to the Imperial finances. I
venture to think that that is an axiom which the Government of India should
hesitate to accept. I grant that the fees should not be fixed too high, and
that the first charge on the income should be a provision for extending regis-
tration establishments and offices wherever they are wanted, But, so long as
these two postulates aro satisfied, why should therc not be a surplus of revenne
over expenditure in this as in any other business? The dogma is one which
at the present time requires serious consideration, and I will ask the Govern-
ment of Indis to think carefully whether it should pledge itself to a principlo
like this at a time when, as Sir David Barbour has said, it may be absolutely
necessary to impose fresh taxation to ‘meet the financial exigencies of the
country. In the year 1878 or 1879, I think, the Hon’ble Mr. Bazett Colvin
was appointed by Sir John Strachey, when Finance Minister, to draw up »
series of notes on all possible sources of tuxation not yet developed in India.
He treated a great number of those put forward as nostrums in newspapers
and by other persons, and rejected most of them as impracticable ; but he
showed that it was possible to raise a very considerable revenue from the
registration of landed property in India. I dare say Hon'ble Members aye
aware of the amount of revenue that taxation has produced from this spurce
in France.. The constant morcellement of landed property which goes on there
is protected by a very careful and complete system of registration, and for
this protection a high price is paid. I have notlooked into the figures lately,
but I believe the French finauces receive as much as seven or eight milljons
sterling a year from the registration of landed property. And I have for
many years looked upon this as really the sheet anchor of Indian finance, if
it is absolutely necessary in the future to impose fresh taxation. I therefoye
think it important at the present juncture to put in p word of warning ang t,
request the Government of India not to use any general words of condempg-
tion about a source of revenue which they may find it necessary to have to
resort to before very long.”

The Hon’ble S12 DAvip BAnBoUR said :—* I have to thank the Memberg
of this Council for the very moderate fone they have adopted in criticising
the Financial Statement. of 1893-94.

“Iam only too conscious that the Statementis open to attack on many
points, and I fully recognise that the moderate, I might say indulgent, tone
which has been adopted in the discussion is due to the fact that the di flicutie s
under which the Government of India now labours are fully reco gnised, and
that the Council desire, as much as pessible, to avoid adding to the embarrase.
meni of the Government..
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“ While thanking the Hon’ble Members of Council, on my own behalf,

for the friendly spirit they have exhibited, I take the liberly of adding that

.in my opinion the moderation they have shown on the first discussion of the
Financial Statement under the new Act is of good omen for the future, and I

can assure them that, so far as I am concerned—and in this matter I believe

I can speak for the whole Government—their criticisms and suggestions will

not carry the less weight because they have been put forward in temperate

language and with a due regard to the difficulties of the present position.

“ The Hon’ble Mr, Fazulbhai Vishram has suggested that a portion of the
cash balance of the Government of India should be invested so as to earn
some interest.

“This course could no doubt be followed with advantage if we had in
India a great money market such as exists in London. As matters stand in
this country, I am afraid any attempt to invest a portion of the cash balance
would do more harm than good. In the first place, our cash balance is not
concentrated at the Presidency-towns. It is scattered all over the country,
in the variouns district and local treasuries, and we must always have a large
amount of cash actually available. This amount I would not place at less
than ten crores of rupees. )

« Of the balance a certain proportion is lodged in the Presidency Banks.
The Banks do not pay interest on the money so lodged, but the use of these
balances is one of the considerations for which they undertake to do the
Government business, and in this way the Government receives the value of
its money. -

* Anotber portion is kept in the Reserve Treasuries of the Government of
Indis, and is employed to meet sudden emergencies. In Bombay, public
opinion has generally favoured the loan of this money for short periods and at
a low rate of interest, but in Calcutta a different view has prevailed.

«« After full consideration the Government of India have decided that it
would not-be to the public interest to accustom the Indian money market to
rely in ordinary times on advances from the Reserve Treasuries. Such davances
might not be of great relative importance in the London money market,
but they would be of greater importance in India ; they would be liable to be
recalled at any moment, and, if such recall took place when from other causes
money was dear (asit sometimes is in India), very serious consequences might be



DISCUSSION OF THE FINANCIAL STATEMENT. 243
1893.] [Sir David Barbour.]

produced. It has been decided, and I believe rightly decided, that the public
interests will be best served if the surplus cash balance is kept as a rescrve to
meoct any special difficulties that may arise. ~'When stringency arises in the
open market the Presidency Banks can oftcn obtain advances from the Gowv-
ernment, and they sometimes avail themselves of such advances. If gold is
scarce in London, a slight raising of the rate of discount very soon brings in
gold from other countries ; but the case is very different in India It takes a
great rise in the rate of discount to attract capital temporarily to India. The
money market has been easy in India for some years, but periods of very great
stringency have arisen in the past and will no doubt be experienced inthe
future. The Government balances are really the only special reserve we Lave
got. They can be readily made available in time of need either by buying
the Secretary of State’s bills, or by being temporarily lent to the Presidency
Banks. ' :

“It is quite true, as the Hon’ble Mr. Fazulbhai Vishram remarks,
that with the fall in exchaunge the rupee pay of the Civil Services decreases in
gold value, and the sterling pay of the British troops goes on increasing in
silver value !

“This is just one of those anomalies of which we hope to get rid by a
settlement of the currency question.

“I am sorry that I cannot give any further information at present as to
the terms on which the loan of 300 lakhs will be raised. The terms of the loan
must be gettled with reference to the state of the money market at the time it
is raised, and it would not, under any circumstances, be prudent to attempt
to settle them some months in advance. The currency question his so unset-
tled financial matters in the present year that special caution is necessary.

“The Hon’ble Sir Griffith Evans made some remarks on the general
financial position. He alluded to the large deficit in the estimatas, and he
pointed out that, if we absorbed the Famine Grant and withdrew the amount
devoted to the construction of Railways and charged against Revenue under
37, the deficit would be largely reduced,

““He also pointed out, and very fairly, that the rate of exchange taken in.
the estimatcs was considerably above the market rate of the day, and that the
estimates contained no provision for compensation to officers on account of the
fall in the gold value of the rupee, Taking everything info consideration, he
came, as I understand him, to the conclusion that the Financial Statoment did

E
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convey a correct picture of the present situation. That is a conclusion which
I cannot be expected to controvert, and I need only explain that the sum of
Bx! 75,100, which is to be expended on the construction of railways, and

which he thought might be taken in reduction of the deficit, is Provincial and

not Imperial expenditure, and that to strike it out of the estimates would not.
affect the deficit on the Imperial account.

“ My hon’ble friend also made some remarks as regards the Home charges..
Now, these charges may be looked at from two points of view. We may-
eonsider the total disbursements in England on account of India, or we may
confine ourselves to that portion of the Home disbursements which goes to
meet the cost of the India Office.

* I may mention in-the first place that I have always been, and am now,
strongly opposed to any increase in the disbursements in England on account
of the Government of India. I think there are great objections to any such
increase both from a political and from an economic point of view. But it is
not-s0 easy to keep down thene charges as might at first sight appear..
Everybody is prepared to agree that they should be kept down, but such.
agreement is what I may call an agreement in the abstract. ~"When we come
to concrete cases I do ot find the same unanimity. For example, nothing is
more beneficial to India than the construction of railways, and, sooner or
later, great authorities urge that more rapid progress should be made in their-
construction. Itis found that more money cannot be raised in India, and
about this time the persuasive voice of the promoter is heard in the land, and
simultaneously, and by what appears to be a sort of pre-ordained harmony,
Chambers of Commerce both in India and in England take up the question.
1t is said that if the Government of India will only give a guarantee, quite a
trifling guarantee and one which will really impose no burden on the finances
and which is merely put forward to remove the doubts of Lombard Street,
money will flow into India for the construction of railways and untold bene-
fits will be conferred on the population. It is very difficult to resist a cry of
this sort, raised in a very telling manner by n host of ingenious promoters,
and supported by eminent authorities. At the same time, if we give way to
it, the Home charges must be increased..

« Having said so much on the general question of the inexpediency of in-
creasing the Home charges, I wish to add a fow words which may help to
reraove some misapprehensions regarding-them.
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“ It will be seen from paragraph 93 of the Financial Statement that the
net Home outgoings for the coming year are estimated at £22,062,5600. This
is no doubt a gigantic sum of money, but £1,249,200 of the amount merely
represents the paying off of certain railway debentures, and for this purpose &
loan of £1,300,000 will be raised: In other words, the transaction is simply
a conversion of debt from one form into another form. A further sum of
£2,609,200 represents the repayments to Railway Companies of money
received from these Companies in former years. If weact as, what I may call
Bankers for these Railway Companies, we must expect to have to repay to
them the money which on a previous date we received from them. Some-
times we recejve more in a year than we pay away, and sometimes we pay
away more than we receive.

“In 1803-94, we expect to pay away £2,609,200, and we only receive
£1,420,040.

“ There is also a disbursement of £1,383,200 on account of remittances.
This represents money which the Government of India receive in India and
pay away in England. Bome of this money isreceived from Railway Companies
and is sent Home for the purchase of stores; some of it represents money
received from Government servants in India and paid out to their families in
England'; some of it is money received from Natives States or Local Govern-
ments for the purchase of stores, and so on. In short, these remittances are
not gud remittances, a charge against the revenues of India.

““ There is also a sum of £1,160,600 on account of capital expenditure, This
is money paid for the purchase of stores, and a direct commercial equivalent
is received for the expenditure, I know no means whereby locomotive engines
or steel rails can be procured for nething, or without paying for them.

“ There remains the net expenditure of £15,650,300 to be accounted for
Now, of this sum, no less than £5,747,200 is on account of the Railway
Revenue Account, and it is money well laid out, and it brings in an ample-
return, including direct and indirect advantages.

“There is also & payment of £2,419,400 on account of interest on, and
- management of, debt. The rate of interest payable is 3% or 3 per cent., and
‘I know of no market other than that of London where money could have been
raised so cheaply.

“There is also a payment of £1,404,900 for the purchase of stores for use-
in India. As.Isaid before, I do riot know any way of getting stores except by
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paying for them. The balance includes payments for Postal and Telegraph
communication with England, payments to the Admiralty for services rendered
and payments of political pensions to persons of Indian descent.

“I will not pursue the subject further. I am' anxious to see the Home
charges kept as low as possible, but I have said enongh to show that they are
not that gigantio unjust and crushing burden on India which they are some-
times alleged, and I dare say believed, to be.

“1 come now to the remarks which the Hon’ble 8ir Griffith Evans made
regarding the cost of the India Office.

“I may explain that the establishment of the India Office is not under the
control of the Government of India, but under that of the Secretary of State
for India in Council. The estimates and accounts of the India Office are laid
before Parliament every year, and it should, T think, be presumed that due
regard is paid to economy unless the contrary can be proved. My hon’ble
friend’s criticisms were putin an amusing form, but I think that in'the
absence of any real knowledge of the facts it would be wrong to take them
for more than they are worth, lest in so doing we should do injustice to a
large body of public servants who have no means of defending themselves in
this place, and regarding the exact nature and extent of whose duties our
information is necessarily very defective.

‘ As regards the Persian and Chinese Missicns I may point out that these
Missions perform certain services on the account of the Indian Government.
‘We have important relations with China in regard to opium and other matters ;
the China Mission does a certain amount of work for us in connection with
these matters, and the payment is supposed fo be for that work. ‘T am happy
to say that in the case of these Missions there has been quite recently some
reduction of the total charge.

“The Hoo’ble Mr. Chentsal Rao bas called attention to the surplus
of about 15 lakbs of rupees, which is realised from the Registration Depart-
ment, and, as that is a Department which is not maintained forthe sake of
the revenue which.it produces, he'has urged, with, as it seems to me, some
reason, that the surplus should be devoted to the increase of the facilities for
registration. '

“1 may explain that the Registration Depariment is managed by the
- Local Governments concerned, and any increase of expenditure which they
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might consider necessary injorder to facilitate -registration . would not ordi-
narily be objcoted to by the Finance Department. It can hardly be ex pected
that at the present conjuncture I should urge them to increase expenditure
on any object, however desirable in itself, but I am sure they will be prepared
fo take into consideration the suggestion which has now been made, and for
"1y part I shall be prepared to leave the matter in their hands and to accept
the decision at which they may arrive. I may mention, however, that the
surplus of the Registration Department is not so large as the Hon’ble Mr.
Chentsal Rao supposes, because the figures he has used do not include the
charge for buildings and for pensions, or for some other itews of no great im-
portance. The Hon’ble 8ir Charles Elliott Lias alluded to the possibility of our
some day raising a large amount of revenue from a tax on registration. ¥ar
be it from me to set aside summarily any suggestion for increasing the reve-
nues, but I may say that, so far as my information goes, I am not sanguine
that we could raise as much money from this source as the French Govern-
ment appears to raise in France.

¢ The Hon’ble Mr. Chentsal Rao has also called attention to the Famine
Grant. The amount of this Grant was determined in the following manner.
It was calculated that the loss, from falling off in revenue and actual expen-
diture on relief, due to scarcity and famine, would amount to 15 crores of
rupees in every period of ten years, and it was held that a provision of 1}
crores yearly would be sufficient as an insurance against such loss.

« I am disposed to agree with the Hon’ble Member that the provision
made was unnecessarily high, if we look only to the possible loss from drought,
scarcity and famine.

“ On the other hand, this Famine Fund is really our only Reserve readily
available to meet any of those vicissitudes to which the Indian finances are
unfortunately liable, and I think this point should be borne in mind if it should
be decided bereafter to take into cunsideration the question of reducing the
amount of the Grant.

“In point of fact the Famine Grant, looked at simply as a reserve for the
purpose of meeting the financial effects of famine, does not at present amount
to so much as 1} crores of rupees.

“In the coming year Rx. 340,200 from this Grant is sef aside to meet the
loss on the Indian Midland and Bengal-Nagpur Railways; Rx. 65,000 is
L
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devoted to the construction of Protective Canals ; Rx. 1,054,300 is devoted to
the construction of Protective Railways, and only Rx. 40,500 is devoted to
actual relief of famine.

“The wholo Grant is devoted to purpos@a connected with famine, but
only a very trifling proportion of it is set aside for the direct relief of persons
who may be in distress owing to scarcity or famine.

“ I should be very glad indeed to see the export duty on rice repealed,.
but in tke present state of the finances I could not recommend that any:
portion of the Famine Grant should be devoted to this purpose. We are-

passing through a grave crisis and should husband our resources to the:
utmost.

“The Hon’ble Mr. Chenstal Rao has alluded to the variation in the-
= amount of charges under ccrtain heads in different Provinces.. It can bardly
be expected that I should enter in detail into an explanation of all these
variations.

“ Speaking generally, the explanation is that in dealing with India as a.
whole we are dealing with a Continent, and not with a single country.

“ The circumstances of the different Provinces vary very widely.

“ For example, the percentage on receipts of the cost of collection of
Assessed Taxes varies from Province to Province, because some Provinces pos-
sess revenue officials who assess and colleot the Income-tax in addition to per-
forming their other duties, and whose salaries are not charged as a portion of
the cost of collecting these taxes.

“In such Provinces as Bengal, on the other hand, where, from the nature
of the Land Revenue system, local establishments are small in number, a
special agency has to be employed for the purpose, and the whole cost of such
agency is charged against the tax.

“The Excise systems, too, vary very much from Province to Province, and
so do the habits of the people in respect of the consumption of excisable articles,
It is impossible to draw any conclusions from the mere fact that the cost of
collection is higher in one Province than in another. With regard to the
difference in the ocost of the Police in Bengal and Bombay, I may remark that
wages are higher in Bombay than in Bengal. The cost of the Bombay Polico
also includes about six lakhs on account of Special Police in Native States,
tho cost being recovered from these States. It also.includes nearly five lakhs
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on account of alienation of Land Revenue in favour of thc village officers
connected with the Police. Bombay is the only Province in which such
alicnations are passed through the accounts.

““The Hon’ble Mr. Chentsal Rao also calls attention to the increase in
superannuation allowanccs. There is, from the nature of the case, a steady
growth of expenditure under this head, which is no more to be wondered at
than is the growth of population and of general revenue.

It must be recollected that there has been in past years a great increase
in the number of officers employed under the Government of India, and the
inevitable result is the growth of superannuation charges.

““ There has also been in the current year some temporary incrcase of.
charge owing to superannuation allowances being paid monthly instead of
quarterly in England. The decision to pay certain pensions in England at the
favourabls exchange of 1s. 9d. added something to the expenditure. The
normal increase of expenditure under this head is about Rs. 4% lakhs yearly.

* The Hon’ble Mr. Chentsal Rao has referred to the advances on account
of Land Improvement, and expresses a hope that the amount set aside for
this purpose may be increased. '

“The amount that can be devoted to such purposes is necessarily limited,
but I believe more money is being advanced now than was formerly the case,
and I hope it may be possible to increase it still further in future years. . The
total provision placed at the disposal of Local Governments for advances to
agriculturists in the coming year is rather more than 33 lakhs of rupees.
This is nearly three times the amount actually advanced in 1888-89. In1891-
92 and in the current year very large amounts were advanced, but these high
advances were made in consideration of the drought and scarcity that prevailed
in Madras. Bombay and Ajmere.

“A reference to paragraph 33 of the Financial Statement for next year
will show how great are the claims of all kinds on the Government of India at
the present moment, and I have been agreeably surprised that we have been
able to meet them as fully as we have done.”

His Excellency Tee PRESIDENT said :—*“I wish, in the first place, to
acknowledge, as my Hon’ble Finance Colleague has done, the considerate and
practical character of the observations elicited by the prescntation of ihe
Financial Statement.
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It will, I daresay, have gtruck Hon’ble Members that the situation with
which the Government of India finds itself confronted is not a bad illustration
of what is sometimes spoken of as the irony of events. It is certainly not a
little mortifying to us that upon this, the first, occasion, when the discussion of
the Financial Statement has taken place as a matter of right under tbe pro-
visions of the Act of last year, we should be driven to lay before the Council
* so discouraging an account of our finances, and to add the admission that, for
the present, it is beyond our power to describe the means by which we can hope
to extricate ourselves from the difficulties and embarrassments which surround
us. How much’pleasanter it would have been if the Hon’ble Financial
Member had been able to tell you of overflowing coffers, or, if they were, for
the moment, less full than we could bave wished, to explain to you the measures
by which he looked forward to refilling them in a suitable manner. I can
assure my hon’ble colleagues that, if the suspense and uncertainty through
which we are passing are trying to the public, they are not less trying to us.

“1 beiieve, however, that the Budget which my hon’ble friend laid upon
the table last week will serve a very useful purpose. It is, I cannot help think-
ing, the most striking object lesson in Indian finance which has yet been given
to the world. My hon’ble friend reports to us that in two years the full in
exchange has added to our liabilities a sum exceeding four crores of rupees, a
strain which he has said with truth our finances are at present unable to bear.
‘We find ourselves compelled to restrict as closely as possible our expenditure
upon those useful works on which this country depends so much for the develop-
ment of its vast resources, and we are within a messurable distance of new
taxation, the amount and incidence of which it is impossible to foretell, but
which, if we are driven to impose it, will certainly be of an onerous kind. We are
threatened with all these misfortunes, not because we have plunged the country
into war, not because we bave recklessly undertaken new expenditure, but
becanse our medium of exchange is one the value of which is liable to violent
and unforeseen fluctuations which we are entirely nuable to control. It struck
me, when the Hon’ble Member was delivering his speech last Thursday, that
pothing could have given more point to what he said as to this part of his
case than his announcement that, in the interval of time between tke com-
pilation of the Estimates and their submission to this Council, the further
fall which ha1l taken place was sufficient, if maintained throughout the year,
to add Rx. 700,000 to our expenditure. There has, I am glad to say, since
been some recovery, but the fact is none the less worthy of attention.
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*“My hon’ble friend is, I am afraid, but too well justified in regarding
our position with grave apprebension. Not that, under ordinary circam-
stances, a deficit in an Indian Budget is necessarily a cause for very serious
. alarm. A country which has contracted large sterling liabilities, and which
has to meet them from revenue collected in silver, cannot expect to adjust
the income and expenditure of each year that passes with close precision. If
these fluctuations were of an ordinary kind, if there were a reasonable pros-
" pect that an oscillation in one direction would be followed by an oscillation in
another, we might well be content to find that, one ycar with another, our
average income balanced our average expenditure during the term of ycars.
Judged by this criterion, our financial history during the last four years is
satisfactory enough. The Hon’ble Financial Member would be able to show
that, taking the first four years of his own term of office as Finance Minister,
he has had a net surplus of Rx. 5,683,000, an amount which would cover
any doficit with which we can conceivably be confronted in his fifth year.
Unfortunately for ns, however, it is impossible to limit the question in this
manner. We have to consider, not 80 much the years which are past and
gone as those which lie immediately ahead of us, and, if we look forward. to
these, there can be no doubt that we have cause for serious alarm. In spite
of the slight re-action which is apparently taking place, there is absolutely
nothing to show that the rapid fall in the gold value of the rupee has yct
come to an end, and we should remember that, with each further fall, our
difficulties increase at a progressive rate. To make my meaning clear I may
explain thst, whereas a fall of one farthing in the gold value of the rupee,
when exchangeis at 1s. 6d., involves & loss to the Gavernment of India of
291 lakhs, a similar fall, when exchange is at 1s. 4d., meansa loss of 37%
lakks, while, if the same fall takes place at 1s. zd., the loss rizes to no less a:
sum than 48} lakhs. No re-adjustments of taxation can keep pace with
such a downw~ard progress as this.

“ It is this prospect, and this alone, that makes the outlook so alarming.
En other respects I believe the financial position of this country to be per-
fectly sound, and, as Bir Griffith Evans has pointed out, there are not wanting
hopeful elements upon which it is possible to dwell with_ gatisfaction. Qur
total indebtedness is not great, and the larger part of it has been incurred.
upon useful works for which the State obtains a fair return, or which may,
at all events, be regarded as valuable assets. We have been extremely care-
ful to avoid reckless horrowing, and we have indeed, as tho Hon’ble General
Brackenbury hastruly said, met out of ordinary revenue many liabilities which
in other countries would have been provided for out of borrowed capital. Ouy

14
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land-revenue has, as the Hon’ble ¥inancial Member basshown, risen stoadily
in spite of somewhat adverse circumstances, and;it will continue to rise. Our
income from railways is progressive, and the gradual development of our com-
mercial lines will, I feel no doubt, add still further to our resources.

“The large expenditure which has taken place during recent years upon
special defences should, in the course of the next two years, come to an
end, and our Military Budget will be thereupon relieved of a sum of some
40 or 50 lakbs per annum.

“These accessions of wealth would, in all probability, counterbalance
the gradual fall in our revenue from opium—a revenue which is threaiened
both by Chinese cownpetition and by political influences—but for the con-
tinued fall in the gold value of the rupee. It is, however, melancholy to
rcflect that, although we now take Rx. 25,000,000 of land-revenue from
the people of India, instead of the Rx. 21,000,000 which we received twenty
years ago, the larger sum, if tens of rupees be in each case converted into
sovereigns at the price of the day, represents only £15} milions, instead

of the £19% millions for which the smaller sum_ was interchangeable in the
seventies.

“The same falling off hastaken placein the gold value of our receipts
from other kinds of taxation; the tax-payer's contribution, measured in
rupees, increases steadily, but, measured by the standard made use of by
the countries with which two-thirds of our business is transacted, the stand-
ard in which one-third of our own liabilities has to be met, it has shrunk
below the level at which it stood in the seventies; and, if the United States
of America were to discontinue their purchases of silver, and & further fall in
the gold value of the rupee were to follow, none of the resonrces which I
have indicated would enable us to meet the catastrophe in which we should
for the moment be involved.

“ It would not surprise me to find that we are asked, under these circum- .
stances, why we do not take the public into our confidence and tell them, at
least hypothetically, in what manner we believe that we might extricate
ourselves from a position of so mucb anxiety. I must, however,
express my entire concurrence in the view of the Hon'’ble Financial
Member when he told the Council that it would be idle for us to disclose the
nature of the remedies to which we may be driven to resort until we have
beén made aware of the decision of the Home authorities in regard to the
currency question. I is conceivable that the effect of that decision may be
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to give early, if not immediate, relief to our finances. Upon the other hand,
if that relief is not obtained, the situation will probably not remain as it is.
If it is not improved, it will, bad as it now is, probably change for the worsc
—perhaps a good deal for the worse—and no conjectures which we can make
will kelp us to gauge beforehand the dimensions of the difficulty which might
then confront us. That we should, in this cvent, have to raise large sums by
taxation does not admit of a doubt. How large they will be we have no
means of judging, and we cannot, therefore, say how they might best be
mised. Hon’ble Members, and the public generally, are perfectly well aware
of the sources to which the Government of India is able to look for an in-
crease of revenue, but it would be not only useless but mischievous to discuss
projects for new taxation ata moment when we arc in ignorance of the
amount of revenue which we should require in order to restore financial
equilibrium.

“I bave only one observation f:o add upon this subject, which is that,
should we find it necessary during the present summer to resort to new taxa-
tion in order to meet the deficit, we do not think it would be consistent with
our duty to legislate for the purpose at Simla, and we should, therefore, in
ibe event which I have contemplated, not hesitate, if necessary, to call the
Council together again at Qalcutta for a special session. Whether this course
will, or will not, be necessary is absolutely out of our power to determine at
the present time.

“ With reference to the question of our military expenditure, I need add
very little to what has been so well and clearly said by the Hon’ble Mllxta.ry
Member. That expenditure has, no doubt, increased during recent years.

I am, however, far from believing that the increase which has taken
place necessarily convicts the military authorities of extravagance.: The
Hon'ble Military Member was able to shew that, here also, the fall in
exchange has laid upon us a continually increasing burden. 8ince 1887-88
the military estimates bave been increased by no less a sum than Rs. 360,000
owing to this cause.

 Again, there has, undounbtedly, heen a considerable expenditure due to
the fact that more regard is paid to the comfort and well-being of our troops
than formerly. I have no doubt that this money has been well spent—*¢ well
and wisely spent,” as 8ir Griffith Evaos has snid—upon the improvement of
the army. We know that great difficulty is found in obtaining suitable
recruits owing to the competition of other professions, and, unless we pay,
feed, clothe and house our men properly, we shall find it impossible to attract
to the ranks the proper class of soldier, either Native or Brilish.



2b4 DISCUSSION OF THE FINANCiAL STATEMENT.
: [The President.] " [30rE MaRoH,

“ Besides this, additional expense is constantly imposed upon us owing to
alterations in the equipment and armament of the troops. If a new rifle is
invented, or a new kind of ammunition adopted for the rest of the army, we
cannot refuse to adopt it for the army of India. This is not, I think, entirely
due to the influence of the *enthusiastic soldiers,” to whom Sir Griffith Evans.
referred. I think there arc many enthusiastic civilians who would loudly
complain of usif we were to refuse to furnish our soldiers with the most
improved arms and equipment. '

“ Nor must it be forgotten that, of late years, our military liabilities have-
very greatly increased, partly owing to the near approach of Russia on our
western frontiers, partly because, by the annexation of Upper Burma, a great
addition has been made both to the British Empire and to that fringe of’
unsettled country which adjoinsour frontier, and within which we are obliged
to maintain some kind of order, not from a desire to interfere gratuitously
with those independent tribes of whom Bir Griffith Evans spoke, but for the-

+protection of our settled districts. My hon’ble friend seemed to be under the
impression that, in such cases, we were inclined to take advantage of the high
state of preparedness of our army in order to launch our troops upon these
fruitless operations. All I can say is that I can testify to the reluctance of
the military anthorities to allow their regular troops and their transport
animals to be used in small bodies in these remote places, and I am under the
impression that in the recent operations on the Kachin frontier, which I
think my hon’ble friend must have had in his mind, the columns employed
congisted mainly of mililary police.

“It is no doubt, prima facie, very serious that the 1893-94 estimates
should show an increase over the Budget of 1892-93. But the increases of
expenditure which have been forced npon us by circumstances which we are
absolutely powerless to control amount to a larger sum than that by which
the Military Budget for 1892-93 has been exceeded. The increase in the
estimates amounts, excluding expeditions, to 54} lakhs; the increase in the
obligatory expenditure, to which I have referred, exceeds that sum. Of the
increase, no less than 24 lakhs are due to the fall in exchange, while 7} lakhs
are due to the rise of prices, and 8 lakhs to fluctuations which may be des-
cribed as automatic, and which we are quite unable to regulate.

“Tt is, therefore, beyond our power to prevent the expenditure of 1893-94
from exceeding that of 1892-93, except by insisting upon very large retrench-

-
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menfs, which it would be impossible to carry out suddenly, and which, if
thoy could be carricd out, would seriously impair the efficicney of our army.
* Again, is should be remembered that, out of the total of Rx. 15,700,000
shewn in tho military estimates for 1693-94, about Rx. 12,000,000 are for tho
Pay, food and pensions of thoarmy. Large economiesin military expendituro
can, I beliove, only be effected by cutting down the numbers of the army, or
by diminishing its pay, or by dopleting our reservos of stores. A diminution
of the pay of the army is out of the qucstion. We shall be fortunate if we
are not compelled to increasc it before wo arc much older. I should be sorry
to bo a party to the depletion of ourreserves of stores, and I trust that such
a course will never find favour. It seems to follow that, if India is unable
to bear the present military cxpenditure, wo shall have to comsider whether
the strength of the army is greator than is absolutely necessary for the safety
- of the country. I for one am not prepared to admit this,

“1 therefore greatly doubt whether we shall find it possible to make lsrge
reductions in our military expenditure, although we must do all in our power
to resist further attempts lo increase it. Two years hence our special defen-
ccs will, as I said just now, it is to be hoped, be completed, and our military
expenditure thereby reduced by some 50 lakbs per annum. We shall sparo
no pains to economize in other directions, but I wish to avoid holding out ex-
pectations which we may be unable to fulfil. I can, however, assure the
Council that the Government of India desires, as earnestly as Sir Grifith
Evans does, to avoid a recurrence of exceptional expenditure on expeditions,
or on any other military objects, the necessity of which is in any degree open
to question.

“There is one other matter as to which I must add a few words, It is
that to which reference has been made by the Hon’ble Mr. Stevens and thec
Hon’ble Dr. Lethbridge. I am not at all surprised that they should have
montioned it, or that they should have reminded tho Council of the grievous
hardship to which European officers in the scrvices of the Government of
India have lately been subjested owing to the rapid fall of exchange which
has taken place during the last two years. Nor bave I any complaint to
- make of the Hon’ble Mr. Stevens’ account of what passed when, at the end
of January, I had the honour of receiving at Government House a deputation.
from the Services. I then stated that the Secretary of State had left us in no
doubt s to the sympathy with which Her Majosty’s Government regarded
their case. I said that we could not cxpect the sulercrs to tolerate, for am

N
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indefinite period, the distress which they had borne with so much sclf-com-
mand for some time past, and I expressed my hope that the time was
approaching when wo should be able to meet, in a just and reasonable manner,
the claims which the deputation had urged upon me. 'When I uttered theso
words | certainiy expected that, by the time the Budget Statement would be
made, the suspense to which I referred would bave been terminated, and I
looked forward to including in our financial arrangements for the coming
year suitable provision, either of a temporary or permanent character, to meet
the case of the Services. I fecl no doubt that those expeotations were shared
by our officers, and that it was generally, and I must say not unreasonably,
aunticipated that the Budget Statement would contain some specific engage-
ment as to their case. If no provision has been made by my hon’ble friend,
I trust that the omission will not be regarded as an indication that we desire
to shirk the question, or to postpone its consideration for a day longer than
we can help. Asa matter of fact, the Government of India has, since the
deputation was received, submitted to the Secretary of State specific proposals
with this object, and suggested to him that provision for meeting those pro-
posals should be made in the Budget.

“] have been authorised by His Lordship to make publio in his own words
the reasons for which he has found it impossible to sanction the necessary
provision being made in the Budget. He telegraphed to us on the 7th of
March as follows :—

« I greatly regret losses fallen on European officers, and am preparced to give considera-
tion to any measures suggested by you for remedying grievances which you represent, but
it is impossible to determine what measures shounld be taken, spart from the questions now
before me with respect to the currency, decision upon which cannot be much longer delayed, -
bat which cannot be expected before the Budget.’ .

“ That is how the case of the Services stands, and I think it will be evident
to Hon’ble Members that it is beyond our power, fnr the presont, to do more
than has been already done.”

The Council adjourned sine die.

J. M. MACPHERSON,

OALCUTTA; } Offy. Secy. to the Govt. of India,

The 4th April, 1893, Lcgislative Dept.
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